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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPLE BENCH, NEW DELHI 
OA. NO. 1035/2024 

IN THE MATTER OF: 
SK Pandey …Applicant

Versus 
State Of U.P. And Ors. …Respondents

REPLY / OBJECTIONS ON BEHALF OF THE PROJECT PROPONENT 

TO THE REPORT OF THE JOINT COMMITTEE DATED 09.12.2024. 

MOST RESPECTFULLY SHOWETH: 

1. The present Reply/ Objections is being filed on behalf of the

Respondent No. 5/ Project Proponent by Mr. R.K. Agarwal S/o Late

Sh. Babu Banarasi Das, who is the Authorised Representative of the

Project Proponent vide Board Resolution dated 14.07.2025 in response

to findings and observations made in the Report of the Joint

Committee comprising of CPCB, District Magistrate, Lucknow, UPPCB

constituted by this Hon’ble Tribunal vide order dated 07.11.2024. True

copy of Board Resolution dated 14.07.2025 authorising Mr. R.K.

Agarwal to represent the Project Proponent is annexed herewith as

ANNEXURE R-5/1. The Joint Committee conducted the inspection on

29.11.2024 and 02.12.2024.

2. M/s Viraj Construction Pvt. Ltd. (herein after referred to as

“Respondent no. 5”) is a private limited company registered under the

Companies Act, 1956. The Respondent No. 5 company is engaged in

the development, construction of group housing societies, commercial

complexes, and other real estate projects. It is stated that the

Respondent no. 5 company has successfully delivered various real

estate projects in the city of Lucknow. The Respondent No. 5 company
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is developing an integrated township under the supervision of 

Lucknow Development Authority in Village Sarai Seikh, Semra and 

district- Lucknow under the name and style of BBD Green City, 

Faizabad Road, Lucknow and “Sun Breeze Apartment I” is a part and 

parcel of the said township. 

 

3. The project Sun Breeze Apartment I, BBD Green City, Lucknow, 

developed by the Respondent No. 5 has been registered with the U.P. 

Real Estate Regulatory Authority and the Respondent No. 5 is 

following the directions of the competent authority under the Real 

Estate Regulatory Authority as well as Lucknow Development 

Authority under whose supervision the present project is being 

developed. 

 
4. It is pertinent to mention herein that the project - Sun Breeze I 

Apartments, developed by M/s Viraj Constructions Pvt. Ltd Lucknow 

has also been granted a completion certificate on 30.12.2021 by the 

Lucknow Development Authority. 

 
5. In the present case Mr. S.K. Pandey who is one of the residents of Flat 

no. P3, Tower-5, Sun breeze 1 Apartment BBD Green City, Lucknow 

had made a complaint before this Hon’ble Tribunal by way of filing a 

letter petition dated 08.01.2024 alleging that Respondent no. 5 is not 

complying with certain environmental laws. 

 

6. At the outset, it is submitted that the Project Proponent is in 

compliance with all the major requisites/permissions. The Project 

Proponent has at all times endeavoured to act with a sense of 

responsibility towards environmental protection and sustainable 

development. Necessary statutory consents and authorisations under 

the Water (Prevention and Control of Pollution) Act, 1974, the Air 
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(Prevention and Control of Pollution) Act, 1981, and allied legislations 

have been duly obtained and are being scrupulously complied with. 

7. In order to ensure proper treatment and disposal of sewage, the Project

Proponent has already initiated the process of establishing a modern

Sewage Treatment Plant (STP) having a capacity of 1000 KLD and the

work is in progress. Similarly, the requisite infrastructure for

rainwater harvesting as well as solar lights is under active

implementation and shall be completed in accordance with the

approved environmental management plan. Solid waste management

practices have been put in place in conformity with applicable norms,

and the Project Proponent is committed to strengthening the same as

the project progresses.

8. Alongside, extensive efforts are being made for plantation, green belt

development and landscaping within the project area so as to improve

air quality and augment biodiversity. Regular monitoring of air

emissions, noise levels and effluent quality is being carried out to

ensure compliance with prescribed standards. Periodic environmental

audits and close engagement with regulatory authorities are being

maintained, and sustainable technologies are being adopted to

minimise the ecological footprint of the project.

9. It is submitted that the complainant/applicant herein has made

unsubstantiated and vague allegations without any basis or valid

supporting documents. The complainant/applicant has deliberately

attempted to twist the facts and circumstances in the present matter

with the aim to misguide this Hon’ble Tribunal. It is further submitted

that nothing contained in the Joint Committee Report dated

9.12.2024 ought to be admitted. Further, the Project Proponent seeks
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liberty of this Hon’ble Tribunal to file additional submissions and/or 

response as may be deemed necessary, at a later stage. 

10. The present reply is not a para-wise reply and the Project Proponent

seeks liberty to file the same at a later stage if the need so arises. 

11. It is submitted that these ongoing and proposed measures clearly

reflect the bona fide commitment of the Project Proponent towards 

compliance with environmental laws and their conscientious approach 

to balance developmental needs with ecological safeguards 

-      A bare perusal of the Joint Committee report shows that the 

Project Proponent was granted the Environmental Clearance for M/s 

Viraj Township on 22.11.2012 and subsequently renewed the same on 

12.09.2018. It was further observed that a temporary STP having a 

capacity of 250 KLD was installed in the basement of Tower 11/12. 

Further, analysis of STP outlet samples indicated that, on the day of 

CPCB’s joint visit, treated effluent met discharge norms as per 

MoEF&CC and NGT standards. 

-      In addition to this, it was also observed that the Project Proponent 

has requisite NOCs for a total of two borewell respectively dated 

17.07.2023, valid from 09.05.2023 to 08.05.2028 from the Ground 

Water Department for extraction of ground water for supply to Sun 

Breeze-I Apartment. Furthermore, the annual permission is for 

extraction of 76650m3
.

PRELIMINARY SUBMISSIONS: 

A. FORUM SHOPPING DONE BY THE COMPLAINANT/APPLICANT 

1. At the outset, it is most respectfully submitted that the

Complainant/Applicant, Shri Sandip Kumar Pandey, has adopted a
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pattern of instituting multiple proceedings in different fora on 

substantially the same set of allegations and grievances. It is on record 

that the Complainant/Applicant has already invoked the jurisdiction 

of the U.P. Real Estate Regulatory Authority by filing Complaint Case 

No. LKO162/07/97525/2022 dated 21.07.2022, wherein he sought 

reliefs pertaining to possession, interest on alleged delay, 

compensation for purported substandard work, and claims relating to 

incomplete amenities. Not only this, but the Complainant/Applicant 

also again approached the very same authority by filing Complaint 

Case No. LKO162/08/98913/2022 dated 25.08.2022, styling himself 

as Secretary of an unrecognized Residents’ Welfare Association, and 

sought directions for conducting a structural safety audit of the entire 

project. 

2. The Complainant/Applicant, having already availed remedies under

the Real Estate (Regulation and Development) Act, 2016, thereafter

chose to agitate parallel claims before the Hon’ble High Court of

Judicature at Allahabad by instituting a writ petition, and has once

again approached this Hon’ble Tribunal raising overlapping issues.

Such multiplicity of proceedings is a classic instance of forum shopping

and has been consistently deprecated by various Courts as an abuse

of process. The Complainant/Applicant, instead of pursuing remedies

in one competent forum, is engaged in parallel and repetitive

litigations, thereby burdening multiple judicial fora and subjecting the

answering Respondent to undue harassment.

3. It is submitted that the complainant/applicant in the present O.A. is

a black mailer who has instituted multiple litigations against the

Project Proponent before various forums. Moreover, the present

complaint is tainted with malafide intention which is clear from the
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history of the cases between the complainant/applicant and the 

Project Proponent that this Hon’ble Tribunal must lay down guidelines 

and law with respect to whether such Applications/ complainants can 

approach this Hon’ble Tribunal to settle personal scores and if they 

do, such Applications/ complaints ought to be rejected with exemplary 

costs. Such proceedings under the NGT Act must not be allowed to be 

misused by persons such as the present Applicant/ complainant. 

4. It is most respectfully submitted that the present complaint is a

continuation of the Complainant/Applicant’s personal vendetta

against the answering Respondent, Viraj Constructions. The

Complainant/Applicant, Shri Sandip Kumar Pandey, has consistently

engaged in vexatious litigation by filing multiple complaints and such

conduct, coupled with his self-proclaimed and disputed role as

“Secretary” of an unrecognized Residents’ Welfare Association, clearly

demonstrates that his intent is not to safeguard public or

environmental interest but to perpetuate a campaign of harassment

against the Respondent arising out of personal enmity. This pattern of

repeated, overlapping, and parallel litigation constitutes a clear abuse

of the process of law and is nothing but an attempt to misuse judicial

fora to settle personal scores with the Respondent.

5. It is submitted that the Applicant/ Complainant has filed the present

complaint in retaliation to the fact that the Project Proponent is not

willing to recognise the Applicant/ Complainant as the Secretary of

the RWA of Group Housing – 4 of the township.

REPLY ON MERITS: 

The Project Proponent’s response to the key observations of the Joint 

Committee is as follows: 
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A. STP: 

Committee Observation: 

The Joint Committee observed that the Project Proponent has installed 

a single STP having a capacity of 250 KLD in the basement of Tower 

No. 11/12 which is not as per LDA approved revised layout plan of the 

Township. 

Response: 

It is respectfully submitted that the STP having a capacity of 250 KLD 

is a temporary solution till the time the main STP having a capacity of 

1000KLD is constructed (which will gradually be taken upto 5 MLD 

requirement proportionate to the increase in occupancy). Further, the 

Project Proponent informed the Joint Committee that the 

abovementioned STP is only an interim arrangement till the time the 

permanent STP as per the approved layout plan is constructed. It is 

further submitted that the Joint Committee found the above said STP 

operational and the analysis result of STP outlet sample revealed that 

all parameters were meeting the STP Discharge Standards as per 

MoEF&CC notification no. 843 dated 13.10.2017. It is further 

submitted that the Project Proponent is in the process of constructing 

an STP having a capacity of 1000KLD as per the LDA approved revised 

plan. A Work Order No. VCPL/Site/50/BCG/15 dated 04.03.2024 for 

construction of an STP having a capacity of 1000KLD has been issued. 

The same shall be constructed in a modular setup of 500 KLD each, 

in accordance with the norms prescribed by the UPPCB. The 

construction of the aforesaid STP will be completed within a period of 

six months hence. True copy of Work Order No. 

VCPL/Site/50/BCG/15 dated 04.03.2024 for construction of an STP 

having a capacity of 1000KLD along with flow diagram is annexed 

herewith as ANNEXURE R-5/2 (Colly). 
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The permanent STP could not be taken up earlier since the requisite 

drainage infrastructure for conveying sewage to the designated site 

was not in place. The Project Proponent has finalised the layout and 

has issued a Work Order No. VCPL/SITE-50/01 dated 01.04.2025 in 

favour of M/s PS Developers. True copy of Work Order No. VCPL/SITE-

50/01 dated 01.04.2025 in favour of M/s PS Developers for the 

construction of drainage pertaining to the STP along with a flow 

diagram is annexed herewith as ANNEXURE R-5/3 (Colly). Further, 

the Project Proponent hereby undertakes to increase the capacity of 

the permanent STP as and when the occupancy of the township 

increases. Ultimately the Project Proponent has to construct STP 

having a capacity of 5MLD.  

B. STP of 250KLD is Insufficient 

Committee Observation: 

The Joint Committee observed that the current STP of 250 KLD is 

insufficient 

Response: 

The Project Proponent, apprehending the increasing occupancy in the 

Township, had begun constructing another temporary STP having a 

capacity of 250 KLD in the basement of Tower 5/6. A Work Order No. 

VCPL/SBS1/0158 dated 17.03.2023 was issued in favour of M/s 

Shine Water Experts for construction of STP having a capacity of 250 

KLD. True copy of Work Order No. VCPL/SBS1/0158 dated 

17.03.2023 issued in favour of M/s Shine Water Experts for the 

construction of STP having a capacity of 250 KLD is annexed herewith 

as ANNEXURE R-5/4. 
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However, it is pertinent to submit that the Complainant/Applicant and 

other residents filed complaints via email dated 11.03.2023 and 

16.03.2023 before the Lucknow Development Authority alleging that 

the Project Proponent is engaging in re-barring of the columns thereby 

affecting the structural integrity of the Tower. Consequently, the 

construction of the said STP of 250 KLD was halted due to protest of 

the residents and the Project Proponent was directed by the Lucknow 

Development Authority to submit a certified report from a structural 

engineer vide letter dated 23.03.2023. True copy of the letter dated 

23.03.2023 issued by the Lucknow Development Authority directing 

the Project Proponent to submit a certified structural report along with 

its true translated version is annexed herewith as ANNEXURE R-5/5. 

Subsequently, the Project Proponent consulted Span Structures for 

the purpose of conducting structural audit of columns with re-barring. 

Inspection was conducted on 08.04.2023 and Rebound Hammer Test 

as well as Ultra Sonic Pulse Velocity Test were conducted. 

Subsequently, Span Structures vide letter dated 19.04.2023 certified 

that the structure is safe and stable. True copy of letter dated 

19.04.2023 issued by Span Structures to the Project Proponent 

certifying the safety of the structure is annexed herewith as 

ANNEXURE R-5/6. 

However, to the shock and utter disappointment of the Project 

Proponent, the Lucknow Development Authority, without considering 

the aforementioned certified report, issued a show cause notice dated 

13.05.2024 alleging construction of the STP was in violation of the 

LDA-approved revised layout plan. True copy of show cause notice 

dated 13.05.2024 issued by Lucknow Development Authority to the 

Project Proponent with respect to construction of STP having a 
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capacity of 250 KLD along with its true translated version is annexed 

herewith as ANNEXURE R-5/7. In light of the above, the construction 

of the second STP of 250 KLD was halted and could not be completed. 

Be that as it may, an STP of 1000 KLD capacity is now being 

commissioned in terms of the Work Order annexed hereinabove.  

C. REFUSAL OF CTO FOR STP 

Committee Observation: 

The Joint Committee observed that the Project Proponent does not 

have the requisite Consent to Operate from UPPCB to operate the STP 

having a capacity of 250 KLD. 

Response: 

It is submitted that the Project Proponent was granted CTO/CCA with 

respect to the STP of 250 KLD dated 25.04.2023 which was valid up 

to 31.12.2023. True copy of CCA granted by the UPPCB to the Project 

Proponent dated 25.04.2023 is annexed herewith as ANNEXURE R-

5/8. Consequently, the Project Proponent duly applied for the renewal 

of the same dated 30.12.2023. However, the said renewal application 

dated 30.12.2023 was rejected by the UPPCB vide letter dated 

17.02.2024. Consequently, the Project Proponent again applied for the 

CCA/CTO on 17.10.2024, however, the UPPCB has again rejected the 

same vide letter dated 01.04.2025 citing, amongst other grounds, the 

pendency of the present Application as well as of O.A. 34/2024 titled 

as Lal Bachan Rai vs. State of Uttar Pradesh and Ors. True copy of 

rejection letter dated 01.04.2025 issued by the UPPCB to the Project 

Proponent rejecting CCA/CTO citing the adjudication of the present 

Application is annexed herewith as ANNEXURE R-5/9. It is 

respectfully submitted that the pendency of a case before any forum 

cannot be the basis of rejecting the requisite CTO/CCA and the same 
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is liable to be set aside as it is against the Principles of Natural Justice. 

It is respectfully submitted that subsequent to the rejection of the 

aforesaid application, the Project Proponent has once again applied for 

Consent to Operate (CTO) on 13.08.2025 before the Uttar Pradesh 

Pollution Control Board. The said application is presently pending 

consideration before the competent authority. True copy of application 

dated 13.08.2025 by the Project Proponent to the Uttar Pradesh 

Pollution Control Board for grant of CTO is annexed herewith as 

ANNEXURE R-5/10.  

D. ENERGY METER OF STP 

Committee Observation: 

The Joint Committee observed that the Energy meter of the existing 

STP of 250 KLD was not installed. 

Response: 

The Project Proponent, in compliance of the abovementioned 

observation, had issued a Work Order No. VCPL/SBS1S/0075 dated 

04.08.2025 in favour of M/s Zomec India Pvt. Ltd. for the supply and 

installation of energy meter for existing STP of 250 KLD. The 

installation of the energy meter for the existing STP of 250 KLD is 

complete. True copy of Work Order No. VCPL/SBS1S/0075 dated 

04.08.2025 in favour of M/s Zomec India Pvt. Ltd. for supply and 

installation of energy meter for existing STP of 250 KLD along with 

photographs is annexed herewith as ANNEXURE R-5/11 (Colly). 

E. NATURAL DRAIN 

Committee Observation: 
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The Joint Committee observed that a natural drain is connected to the 

township and there might be a possibility of discharge of untreated 

sewage from the township. 

Response: 

It is respectfully submitted that the Project Proponent had laid down 

the said drain at the time of construction of the project for dewatering 

and drainage of excess water during monsoon as a contingency in case 

of heavy rain fall/ thunderstorm. During the inspection, the Project 

Proponent informed the Joint Committee that the same was not 

connected to the STP. It is further submitted that there is no likelihood 

of the Project Proponent discharging untreated sewage through the 

said natural drain. It is specifically denied that any sewage is being 

discharged through the said drain.  

F. USE OF TREATED WATER 

Committee Observation: 

The Joint Committee observed that there was no provision for reuse of 

treated water for toilet flushing purposes. 

Response: 

The Project Proponent, informed the Joint Committee at the time of 

inspection that the treated water is being used for the purposes of 

horticulture in green belt area. The treated water could not be used 

for flushing purposes because the construction of the drainage system 

connecting the main STP of 1000 KLD is underway. The Project 

Proponent has already at the time of construction of the township, laid 

down dual pipelines for the purpose of reusing treated water for 

flushing. True copy of layout plan for dual plumbing of 2bhk and 3bhk 

units for reusing treated water are annexed herewith as ANNEXURE 
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R-5/12 (Colly). It is submitted that the Project Proponent is fully 

committed in ensuring that upon completion of the said drainage 

work, the treated water shall be effectively utilised for flushing 

purposes. 

G. DG SETS 

Committee Observation: 

The Joint Committee observed that the DG Sets do not have sufficient 

vent height for emission. 

Response: 

The Project Proponent had duly started to raise the vent heights of the 

DG Sets as per the standards. However, it is pertinent to mention that 

the residents including the Complainant/Applicant herein obstructed 

the same because it would affect the view of their respective units. It 

is respectfully submitted that the Project Proponent issued a Work 

Order No. VCPL/SBS1/0182 dated 15.05.2025 in favour of M/s Gauri 

Enterprises. True copy of Work Order No. VCPL/SBS1/0182 dated 

15.05.2025 in favour of M/s Gauri Enterprises for increasing the vent 

heights of DG Sets is annexed herewith as ANNEXURE R-5/13. It is 

submitted that the same will be completed within three months hence. 

H. ELECTROMAGNETIC FLOW METERS FOR EXTRACTION OF 

GROUND WATER  

Committee’s Observation: 

The Joint Committee observed that the Project Proponent had not 

installed electromagnetic flow meters for extraction of Ground Water. 

Response: 

It is respectfully submitted that the Project Proponent had issued a 

Work Order No. VCPL/SBS1S/0074 dated 04.08.2025 in favour of 
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M/s UPC Instruments Pvt. Ltd for the supply and installation of 

electromagnetic flow meters on the bore wells used for the abstraction 

of ground water. It is further submitted that the installation of the 

same is complete. True copy of Work Order No. VCPL/SBS1S/0074 

dated 04.08.2025 in favour of M/s UPC Instruments Pvt. Ltd for 

supply and installation of two electromagnetic flow meters along with 

photographs of the installed electromagnetic flow meters are annexed 

herewith as ANNEXURE R-5/14 (Colly). 

I. FIRE NOC 

Committee Observation: 

The Joint Committee observed that the Project Proponent lacked the 

requisite Fire NOC. 

Response: 

The Project Proponent denies the abovementioned observation as the 

Project Proponent had duly applied for and was granted Fire NOC 

dated 26.03.2021 with respect to Towers No. 1, 2, 3 and 4. Further, 

the Project Proponent was granted NOC dated 26.10.2024 with respect 

to Towers No. 5, 6, 7 and 8. Further, the Project Proponent was 

granted NOC dated 20.06.2023 with respect to Towers No. 9, 10, 11 

and 12. True copy of Fire NOC dated 26.03.2021 with respect to 

Towers No. 1, 2, 3 and 4; Fire NOC dated 26.10.2024 with respect to 

Towers No. 5, 6, 7 and 8 and NOC dated 20.06.2023 with respect to 

Towers No. 9, 10, 11 and 12 issued by the Fire Department to the 

Project Proponent along with their true translated versions are 

annexed herewith as ANNEXURE R-5/15 Colly). 

J. SOLAR POWER 

Committee’s Observation: 
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The Joint Committee observed that there were no solar lights in non-

compliance of EC conditions. 

Response: 

It is respectfully submitted that in compliance with the EC conditions, 

the Project Proponent has purchased solar lights from M/s D & M 

Enterprises vide Purchase Order No. BGC/PO/25-26/3 dated 

06.08.2025 and has duly installed the same. True copy of Purchase 

Order No. BGC/PO/25-26/3 dated 06.08.2025 along with 

photographs of installation is annexed herewith as ANNEXURE R-

5/16 (Colly). 

K. RAIN WATER HARVESTING SYSTEM: 

Committee’s Observation: 

The Joint Committee upon inspection observed that the Rain Water 

Harvesting System is not constructed. 

Response: 

It is respectfully submitted that as per Heading ‘D: Other Conditions 

(Applicable for all cases)’ Clause (i) of the CGWA Guidelines/Criteria 

for Evaluation of Proposals/Requests for Ground Water Abstraction, 

mandatory clause on Rain Water Harvesting may be relaxed in case of 

water logged/shallow level (< 5m BGL during pre-monsoon) areas. 

Hence as per the above-mentioned clause, the Project Proponent may 

not develop the rain water harvesting system in case the pre monsoon 

water table is within 5 m. True Copy of Guidelines/Criteria for 

Evaluation of Proposals/Requests for Ground Water Abstraction of the 

CGWA is annexed herewith as ANNEXURE R-5/17. 
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In order to ascertain the same, the Project Proponent got the soil report 

at the time of construction in the month of February, 2012 and as per 

the result, the Ground Water table was at 5.00 metres below ground 

level with respect to Bore Hole No. 7 and the Ground Water table was 

at 3.50 metres below ground level with respect to Bore Hole No. 10. 

True copy of the soil test report conducted in the month of February, 

2012 is annexed herewith as ANNEXURE R-5/18. Therefore, applying 

the abovementioned relaxation of the Guidelines of CGWA, the Project 

Proponent was not required to construct a Rain Water Harvesting 

System.  However, the Project Proponent, again, in the year 2024 got 

the soil investigation conducted from 23.08.2024 to 26.08.2024 

wherein 4 boreholes of diameter 150mm were made to ascertain the 

ground water level. As per the soil report, the Water Table was 

observed at a depth of 6.40 metre to 7.50 metre below ground level 

thereby making the Project Proponent illegible qua the above-

mentioned relaxation from developing Rain Water Harvesting System. 

True copy of the soil test report conducted from 23.08.2024 to 

26.06.2024 is annexed herewith as ANNEXURE R-5/19. 

Subsequently, the Project Proponent issued a Work Order No. 

VCPL/Site50/BCG/0029 dated 01.04.2025 in favour of M/s Bantair 

India Private Limited for the construction of Rain Water Harvesting 

Systems across the township and the construction of the same is 

complete. True copy of Work Order No. VCPL/Site50/BCG/0029 

dated 01.04.2025 issued in favour of M/s Bantair India Private 

Limited for the construction of Rain Water Harvesting System is 

annexed herewith as ANNEXURE R-5/20.  

L. GREEN BELT DEVELOPMENT 

Committee’s Observation: 
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The Joint Committee observed that the Green Belt area is less than 10 

percent and recommended the Project Proponent to ensure the 

development of green belt area as per the conditions of EC as well as 

approved site map of township. 

Response: 

It is respectfully submitted that the observation with respect to green 

belt area is wrong and hence denied. As per Rule 2.2.1 of the 

Development Authority Building Construction and Development Bye-

Laws, 2008 (as amended in 2011/2016), the requirement of reserving 

15 percent area for the development of green belt is with respect to the 

entire township and not every part of the project. Further, the 

abovementioned Rule also exempts from reserving land for green 

belt/parks in every Group Housing scheme in case 15 percent land 

has already been reserved for green belt development qua the layout 

plan for the entire township. True copy of the Development Authority 

Building Construction and Development Bye-Laws, 2008 (as amended 

in 2011/2016) along with its true translated version is annexed 

herewith as ANNEXURE R-5/21. 

It is further submitted that the abovementioned rules have been 

amended by the Model Building Construction and Development 

Byelaws and Model Zoning Regulations for Development Authorities of 

Uttar Pradesh, 2025.  However, Rule 3.1.2 Clause (iii) has not been 

amended. True copy of Model Building Construction and Development 

Byelaws and Model Zoning Regulations for Development Authorities of 

Uttar Pradesh, 2025 are annexed herewith as ANNEXURE R-5/22. 

M. SOLID WASTE MANAGEMENT 

Committee’s Observation: 
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During the inspection, an allegation was made that there was no 

system of Solid Waste Management in the Township. Pursuant to this 

allegation, the Joint Committee observed that there were bins installed 

around the project for collection of Municipal Solid Waste in Towers. 

Response: 

The Project Proponent further conveyed to the Committee that the 

Solid Waste Management is taken care of by the Lucknow Nagar 

Nigam. Invoices raised by the Lucknow Nagar Nigam for Solid Waste 

Management for the month of June 2024, August 2024 and September 

2024 are already annexed with the Joint Committee Report dated 

9.12.2024 as Annexure XII. It is further submitted that the Project 

Proponent has also built compost pits to convert organic waste into 

manure. True copy of invoices raised by the Lucknow Nagar Nigam for 

Solid Waste Management for the month of January 2025, February 

2025, March 2025 and April 2025 along with photographs are 

annexed herewith as ANNEXURE R-5/23 (Colly). 

N. ENVIRONMENTAL COMPENSATION OF RS. 51,00,000/- (RUPEES 

FIFTY-ONE LACS ONLY) IMPOSED BY UPPCB 

Committee’s Observation: 

The Joint Committee observed that UPPCB had imposed an 

Environmental Compensation of Rs. 51,00,000/- (Rupees Fifty-one 

lacs only) for non-compliance of STP treated discharge. 

Response: 

In this regard, it is pertinent to mention that the Allahabad High Court 

of Judicature vide judgement and final order dated 29.07.2025 in “M/s 

Viraj Construction Pvt. Ltd. through Authorised Signatory, Shri Ravindra 

Kumar Aggarwal vs. State of Uttar Pradesh through Additional Chief 
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प्रेषक :

कार्यालय विकास प्राधिकरणलखनऊ

सेवा में,

मेसर्स विराज कान्स०,
बी०बी०डी० ग्रीन सिटी,
फैजाबाद रोड, लखनऊ

सहायक अभियन्ता, (प्र०) जोन-1
लखनऊ विकास प्राधिकरण,
विपिन खण्ड, गोमती नगर,
लखनऊ।

पत्र संख्या 24/AEP/-2000)

महोदय,

दिनांक 23/03/2023
- विषय :-

rediffmail के माध्यम से प्राप्त के शिकायती पत्र दिनांक 11.03.2023 एवं दिनांक
16.03.2023 के सम्बन्ध में  ।

कृपया rediffmail के माध्यम से दिनांक 11.03.2023 एवं दिनांक 16.03.2023 को
शिकायती पत्र के  कम में प्रश्नगत स्थल का निरीक्षण कराया गया। प्रश्नगत स्थल पर

बेसमेन्ट में कॉलम को रोबारिंग करक ेएस०टी०पी० टैंक का निर्माण कार्य प्रारम्भ कराया जा
रहा था, जिस ेतत्काल बन्द करा दिया गया एवं स्थल पर विराज का स० के प्रतिनिधि
उपरिक थे, उनको यह निर्देश दिये गय ेकि जो कार्य उनक ेद्वारा किया जा रहा था, उसके
कारण भवन के स्ट्रक्चर के शेपटी के सम्बन्ध में स्ट्रक्चरल इंजीनियर से प्रमाण-पत्र,
पत्र प्राप्ति के 01 सप्ताह के अन्दर प्राधिकरण में प्रस्तुत करें, जिसस ेशिकायकर्ता को सूचित
किया जा सके।

सहायक अभियन्ता,
प्रवर्तन, जोन-1

ANNEXURE R-5/5
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Office of the Lucknow Development Authority 

From: 

Assistant Engineer 
(Enforcement), Zone-1 

Lucknow Development Authority, 
Vipin Khand, 

Gomti Nagar, Lucknow. 

Letter No. 834/1511-55-01 

To, 

M/s Viraj Cons., 

BBD Green City, Faizabad 
Road, 

Lucknow 

Date: 23/03/2023 

Subject: Regarding the complaint letters dated 11.03.2023 and 

16.03.2023 received through rediffmail. 

Sir, 

In reference to the complaint letters dated 11.03.2023 and 

16.03.2023 received through rediffmail, the site in question was 

inspected. At the site, the construction work of an STP tank was 

being initiated in the basement by rebarring a column, which was 

stopped immediately. A representative of Viraj Cons. was present 

at the site, who was instructed to submit a certificate from a 

structural engineer to the Authority regarding the safety of the 

building's structure due to the work that was being undertaken. 

This is to be submitted within 01 week of the receipt of this letter, 

so that the complainant can be informed. 

23/3/23 Assistant Engineer, Enforcement, Zone-1 

52194



ANNEXURE R-5/6 53
19
5



ANNEXURE R-5/7

54
19
6



Court of the Competent Authority 

Lucknow Development Authority 

6, Jagdish Chandra Bose Marg, Lalbagh, Lucknow, Uttar 

Pradesh. 

Form - (D) 

(See Regulation 8 of the Uttar Pradesh Urban Planning and 

Development Act) 

Show Cause Notice 

Date: 13/05/2024  Dispatch Date: 13/05/2024 

Case Number: LDA/ANI/2024/0001588 

Dispatch Number: LDA/OSP/0002823 

Lucknow Development Authority Versus M/s Viraj Kant 

Construction Pvt. Ltd. (BBB Green City) 

Plot No. Semra, Faizabad Road, Khasra No.- 89, 260, 261, 262, 

263, 273, 274, 275 & 277, Shahpur and Sarai Sheikh, Sunbreeze-

1 Apartment, Lucknow - 226028, Mobile No-NA 
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Notice under Sub-section (1) of Section 27 of the Uttar Pradesh 

Urban Planning and Development Act, 1973: 

Whereas, without obtaining the permission of the Development 

Authority as required by Section 14 and Section 15 of the Uttar 

Pradesh Urban Planning and Development Act, 1973, at the 

building located on Khasra No.- 89, 260, 261, 262, 263, 273, 274, 

275 & 277, Village- Semra, Shahpur and Sarai Sheikh, 

Sunbreeze-1 Apartment, Police Station- BBB, Faizabad Road, 

Lucknow: 

1. Contrary to the approved map permit number 42693 dated

25.05.2015, an STP (Sewage Treatment Plant) has been

constructed in the basement covering an area of

approximately 130.00 square meters, and another STP is

under construction in an area of approximately 100.00

square meters.

2. A photograph of the site is attached.

3. Action is proposed against the said construction under

Section 27(1) and 28(1) of the U.P. Urban Planning and

Development Act, 1973 (as amended in 1997).
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Therefore, you are hereby required to appear before the 

Competent Authority at the Lucknow Development Authority 

office on 25/05/2024 at 03:00 PM to show cause as to why an 

order should not be issued for the demolition of the aforesaid 

construction. 

You may appear in person or through a duly authorized agent and 

may also submit a written statement. 

Note: Your attention is also drawn to Section 26 (1) of the said Act, 

under which you may be liable for a penalty for carrying out 

construction work without the permission of the Development 

Authority under Section 14 of the said Act. The penalty can be up 

to ₹ 50,000/- (Rupees Fifty Thousand), and in the case of a 

continuing offense, an additional fine of up to ₹ 2,500/- may be 

imposed for each day during which such offense continues after 

the conviction for the first commission of the offense. 

-Sd- Competent Authority

Lucknow Development Authority 
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to MS VIRAJ CONSTRUCTION PVT LTD located at Sunbreeze-1 at BBD
Green City, village- Shahpur, Sarai Sheikh and Semra, District- Lucknow, U.P.. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA MS VIRAJ CONSTRUCTION PVT LTD granted for the period from 25/04/2023 to
31/12/2023 and valid for manufacturing of following products.

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

177917/UPPCB/Lucknow(UPPCBRO)/CTO/both/LUCKNOW/2023 Date: 25/04/2023

To,

M/s

MS VIRAJ CONSTRUCTION PVT LTD

Sunbreeze-1 at BBD Green City, village- Shahpur, Sarai Sheikh and
Semra, District- Lucknow, U.P.

Application Id-
19893505

S
No

Product Quantity Unit

1 Group Housing
Project

NA Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 250 KLD STP Horticulture

S.No. Parameter Standard

ANNEXURE R-5/8
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

Emmission Quality Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

S No. Parameters Standards
1 pH 5.5-9.0
2 BOD (mg/L) 20 mg/l
3 TSS (mg/L) 50 mg/l
4 Fecal Coliform

(MPN/100ml)
1000 MPN/100ml

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 750 KVA
DG set

Diesel 1 Particulate
Matter

as per norms

2 365 KVA
DG set

Diesel 1 Particulate
Matter

as per norms

S No. Stack no Parameters Standards

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This consent is valid for M/s Viraj Construction Pvt. Ltd., Sunbreeze-1 at BBD Green City, village-
Shahpur, Sarai Sheikh and Semra, District- Lucknow for township T1 to T12 Tower, Basement G+14,
Swimming pool, Club, Building and Residential Flats-776.
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2. The PP shall ensure to obtain NOC in case of any changes, enhancement etc. in the proposed capacity/area
of the project.

3. The unit shall ensure to operate and maintained Sewage Treated Plant (250 KLD) in such a manner so that
it can achieve the standard specified in the notification issued by Ministry of Environment , Forest &
Climate Change vide GSR 1265 (E) dated 13-10-2017 in the time period as specified in the notification &
treated water shall be used in flushing/horticulture/cooling etc.

4. The PP shall comply with the conditions of Environmental Clearance issued by SEIAA.

5. The unit shall ensure to comply the conditions mentioned in CTE dated 08.02.2012 issued by the Board.

6. The PP shall ensure to submit treated water analysis report conducted by any NABL accredited lab shall
be submitted on quarterly basis.

7. The unit shall ensure to obtain permission from U.P. State Ground Water Department for withdrawal of
ground water within 03 months and submit it to the Board.

8. The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF & CC, Central Pollution Control Board, U.P.
Pollution Control Board, shall be complied with.

9. Generated hazardous waste shall be stored temporarily in the unit premises and disposed off through
authorized TSDF after obtaining the authorization from the Board.

10. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.

11. The unit shall comply with the provisions  of, Environment (Protection) Act 1986, Water (Prevention and
Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended, Plastic Waste Management Rules 2016, E- Waste (Management) Rules 2016, Solid Waste
Management Rules 2016 & Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 (Whichever is applicable)

12. The PP shall ensure that treated waste water recycle, reused for cooling of DG sets and gardening
maximum.

13. Ambient air quality of the area shall be monitored on quarterly basis and report be submitted to the
Board.

14. Noise and emission level from the DG sets installed of 750 KVA and 365 KVA capacities shall be within
the prescribed norms.

15. The unit shall ensure to establish Miyawaki forest, as per the GO no. 1011/81-7-2021-09(writ)/2016
dated 13.10.2021 of Deptt. of Environment, forest and Climate Change.

16. The project proponent shall ensure to install in house solid waste processing facility.
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17.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective from the date of issuance of closure order revocation,
with additional conditions mentioned in the closure revocation order. 

                                                                                    
                                                                                    

 Chief Environmental Officer,
Circle-5, UPPCB.

Copy to:
                                                                                    

Regional Officer, UPPCB, Lucknow.
                                                                                    

Chief Environmental Officer,
Circle-5, UPPCB.

                                                                                    

RAM 
KARAN

Digitally signed by 
RAM KARAN 
Date: 2023.05.11 
19:03:52 +05'30'

RAM 
KARAN

Digitally signed by 
RAM KARAN 
Date: 2023.05.11 
19:04:29 +05'30'
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"This is computer generated document from OCMMS by UPPCB"

MS VIRAJ CONSTRUCTION PVT LTD,Sunbreeze-1 at BBD Green City, village- Shahpur,Sarai Sheikh and Semra, District- Lucknow, U.P.,33302424

Page1

FORM II
[See paragraphs 11 (2) and 12 (1)]

APPLICATION FOR CONSENT TO OPERATE AN INDUSRTIAL PLANT, UNDER SECTION

25 OF THE WATER (PREVENTION & CONTROL OF POLLUTION) ACT, 1974 AND UNDER

SECTION 21 OF THE AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981

From

MS VIRAJ CONSTRUCTION PVT LTD, Sunbreeze-1 at BBD Green City, village- Shahpur,Sarai

Sheikh and Semra, District- Lucknow, U.P.

Lucknow,

Bakshi Ka Talab,

LUCKNOW

To

The Member Secretary

Uttar Pradesh State Pollution Control Board/Committee

T.C.12V, Vibhuti Khand, Gomti Nagar,

Lucknow(226010).

Sir,

I/ We hereby apply for Consent to operate an industrial plant or renewal of consent under section 25

of the Water (prevention & control of pollution) act, 1974 (6 of 1974) or for amended product,

operation or process, or treatment and discharge of sewage / trade effluent and  under section 21 of

the Air (prevention & control of pollution) act, 1981 (14 of 1981) or for amended product, operation

or process, or treatment and emission or continuation of emission of air pollutants.

from a land / premises owned by M/s. ________________

at location_______________________

as per the details given below:

TO BE FILLED BY APPLICANT

ANNEXURE R-5/10
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"This is computer generated document from OCMMS by UPPCB"                                                                 

MS VIRAJ CONSTRUCTION PVT LTD,Sunbreeze-1 at BBD Green City, village- Shahpur,Sarai Sheikh and Semra, District- Lucknow, U.P.,33302424

Page2

PART A: GENERAL
 
 

S. No. Required Details :

1.0 Project Details

1.1 Name of the Project /
Industry / TSDF

: MS VIRAJ CONSTRUCTION PVT LTD

1.2 Project Proposal : Renew

1.3 Details of
Environment
Clearance

: NA

1.4 Address of the Site /
Unit

: Plot / Survey No : Sunbreeze-1 at BBD Green City, village-
Shahpur,Sarai Sheikh and Semra, District-
Lucknow, U.P.

Village : Lucknow

Tehsil : Bakshi Ka Talab

District : LUCKNOW

State / UT : Uttar Pradesh

Pin code :

2.0 Details of Applicant / Occupier

2.1 Name of the Applicant
/ Occupier

: RAVINDRA KUMAR AGRAWAL

2.2 Designation :

2.3 Nationality of the
Occupier

: India

2.4 Correspondence
Address

: Plot / Survey No /
Street Name

: TCG/1 A V/3, Vibhuti Khand, Gomti Nagar,
Lucknow

Village / Town / City : Lucknow

Tehsil / Taluk :

District : LUCKNOW

State / UT :

Pin code : 226010

2.5 Contact Details of
Plant Head with:
Alternate details

: Name & Designation : 1.

e-mail address : 1. sanjay.tripathi@virajconstructions.co.in

Landline Number : 1. -

Mobile Number : 1. 9140995247
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3.0 Legal Status of the Company

3.1 Individual /
Proprietary concern /
Partnership firm /
Joint family concern /
Private Limited
Company / Public
Limited Company /
Foreign Company /
Limited Liability
Partnership.

Note: Registration
Number and
Authority shall be
mentioned.

: Private Limited Company

3.2 Central Govt. / State
Govt. / Central PSU /
State PSU / Joint
Venture (Pvt. +
Govt.), (Govt. +
Govt.), (Pvt. + Pvt.)

: Private Limited
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4.0 Location of the Project /Industry/Activity:

4.1 Location :

4.2 Bounded Latitudes
(North)( 8 digit after
decimal

:  26°52'53.82"N

4.3 Bounded Longitudes
(East)(8digit after
decimal

:  81° 3'22.14"E

4.4 Located in Eco-
Sensitive Zone of
Protected Area,
Coastal Regulation
Zone, Biosphere,
Reservoir, Forests,
Mangroves, Rivers,
Archeological
monuments, Critically
Polluted Area, Non-
attainment Cities,
Polluted River
Stretch, Hill stations
(altitude &gt; 600M),
Major towns and
Cities

: Major towns and Cities

4.5 Survey of India Topo
Sheet Number

: G44J1

4.6 Land details (as per
Panchayat, Tehsil,
District)

: Owned/Leased : Owned

Total Area in Ha :

a) Non–Forest in Ha :

b) Forest in Ha :

Annual Lease Value,
in case of Leased in
Rs.

:

Buildup Area in Sq.
M.

:

Green Belt cover in %
of total area

:

4.7 Extent of Land in Sq.
m

: Own-Agricultural :

Industrial :

Converted :

Industrial Area :

a) Applied and not
allotted

:

b) Applied and allotted :

c). Leased :
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5.0 Category & Classification of the Project/Industry/Activity :

5.1 Category of
Industry(Red,
Orange, and Green)

: Category : ORANGE

Pollution Index : 136

5.2 Industrial Sector/Type : Building and construction project  more than 20,000 sq. m built up area

5.3 Grossly
Polluting/17Category/
Others

: No

5.4 Scale of Industry
based on Capital
Investment (Micro/
Small /Medium
/Large))

: Total Capital
Investment (Rs.)

: 0.9

Scale/Classification : small

5.5 Products / By-
Products:
Manufacturing
capacity (TPD/TPA)

: Products/ By-products : Capacity
Group Housing Sunbreeze – 1 : 0

NA : 0

5.6 Raw Materials /
Chemicals
Consumption for
manufacturing
capacity (TPD &
TPA)

: Raw Materials : Consumption
NA : NA

5.7 Brief manufacturing
Process with process
flow chart and
Material Balance,
Advantage of
Technology etc.

: Not Attached

5.8 Date / Expected date
of commencement of
production

: 5/4/2023

5.9 Number of people to
be employed

: 50

5.10 Industry Shifts/
Weekly off

: Shifts(I/II/III) & in
Hours

: III

Weekly off in days : 0

5.11 Use of Hazardous
Chemicals as per
MSHIC Rules

: S.
No

Chemicals HS Code Storage
capacity

Daily
consumption

5.12 Insurance under PLI
Act,1991

:
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PART B: WASTE WATER ASPECTS

6.0 Water Consumption and Wastewater Generation

6.1 Source of Water : [Ground Water (within premises)]

6.2 Authority Granting permission
& Quantity permitted

: Authority: [Uttar Pradesh Ground Water
Department]

Quantity: [420 KLD]

6.3 Water Consumption (KLD) for
manufacturing capacity

:

6.4 Water Usage for manufacturing
capacity

: Purpose : KLD

6.5 Wastewater Generation (KLD)
for manufacturing process

:

Wastewater from various
sources

: Purpose : KLD
Domestic : 200

6.6 Wastewater Treatment Systems : Type of Effluent KLD Treatment System

6.7 Details Sewage Treatment
Plant(s)

: S. No. Capacity of
STPs

KLD

1 STP 250 KLD 250.0

Mode of disposal of treated
effluent

: Reused and municipal sewer

6.8 Details Effluent Treatment
Plant(s)

: S. No. Capacity of
ETPs

KLD

Mode of disposal of treated
effluent

: MBBR

6.9 Capacity of treated effluent
sump / guard pond, if any

: 195

6.10 Schematic diagram of the
treatment scheme with
inlet/outlet characteristics of
each Unit operation/process

: Attached

6.11 Quality of Effluent before &
after treatment (at the final
outlets) in respect of pH, SS,
TDS and constituting major
ions, BOD/COD, Oil & Grease,
and relevant metals and
nutrients as per the
process/standards. (Attach
analysis report of untreated and
treated effluent from the EPA
recognized Lab)
Note: For proposed unit furnish
expected characteristics of the
effluent

: Not Attached

6.12 Name of
River/Creek/Estuary/Drain
(owner of sewer)/Sea/Land
connected to ETP

: NA
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6.13 Details of Solid Wastes
separately for 'Hazardous' and
'Other' wastes covered under
H&OW Rules, 2016 and other
solid wastes not covered under
H&OW Rules, 2016,including
their management system

: 582 Ton/ Annum (managed as per the solid waste management rule 2026

6.14 Details of treatment-
performance and
environmental-compliance
monitoring and reporting
system

: Complied

6.15 Any relevant information not
covered in the above items

: NA
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PART C: AIR EMISSION ASPECTS
(Information required in case of industrial establishments having chimneys)

7.0 AIR EMISSION ASPECTS
7.1 Fuel Consumption per Hour

and TPD for manufacturing
capacity

: S.
No

Fuel Quantity Ash% S%

1 Diesel 120 0 0

7.2 Details of Stack (Process, fuel, D.G):

a. Number of stacks and vents with height and diameter(m)

 b. Quality and quantity of stack emissions from each stack and vent

c. Major industrial processes / sources of fugitive emission

d. Brief account of air pollution control units to deal with the emission

Stack Attached to Fuel Height
(m)

Diamete
r (m)

Pollutants Control
system

Port Hole &
Platform

1 DG Set HSD 6 0.15 PM, SOx NOx Others NA

2 DG Set HSD 6 0.15 PM, SOx mNOx Others NA

7.3 D.G. Sets : S. No KVA Acoustic status Height (m)
1 750 Yes 3

2 365 Yes 3

7.4 Quality of source emission
(before treatment/ control) and
after treatment/ controlled
emission (at stacks/vents) in
respect of PM, SO2, NOx, and
other relevant air pollutants as
per the process/standards.
(Attach analysis reports of
stack emissions from the EPA
recognized Lab)
Note: For proposed unit
furnish expected
characteristics of the emissions

: Not Attached

7.5 Odorous compounds, if any
and control measures provided

:

7.6 Details of
treatment/controlperformance
and environmentalcompliance
monitoring and reporting
system

:

7.7 Any relevant information not
covered in the above items

:
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PART D:HAZARDOUS WASTE ASPECTS
(Information required in case of industrial establishments generating Hazardous Waste)

8.0 Hazardous Waste Management
8.1 Process generating

Hazardous waste
: S.

No
Process Clause of

Schedule I
Quantity/
Annum

8.2 Consent / Authorization
Required for

: S. No Activity Please tick
1 Generation ✔

2 Collection
3 Storage
4 Transportation
5 Reception
6 Reuse
7 Recycling
8 Recovery
9 Pre-processing
10 Co-processing
11 Utilization
12 Treatment
13 Disposal
14 Incineration

8.3 Technical Capabilities /
Facilities

: S. No Capabilities :

8.4 Nature (Characteristics of
wastes) and quantity of
waste

: a) Handled per annum: 0

b) Stored at any time: 0

8.5 Mode of Management /
Disposal of above Wastes

: S. No Disposal Please tick
1. Secured storage within

industrial unit

2. Utilization with in the plants (if
not, please provide details of
utilization)

3. Common TSDF

Within the State

Outside the State

4. Others

8.6 Arrangement for
transportation of H.W. to
actual users / TSDF

:

8.7 Details of the environmental
safeguards and
environmental facilities
provided for safe handling of
all the wastes;

:
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8.8 Hazardous and other wastes
Generated as per these rules
from storage of hazardous
Chemicals as defined under
the Manufacture, Storage
and Import of Hazardous
Chemicals Rules, 1989.

:

8.9 For Treatment, storage and
disposal facility (TSDF)
operators

: 1. Please provide details of the facility including:
a) Location of site with layout map :
Not Attached

b) Safe storage of the waste and storage capacity :

c) Treatment processes and their capacities:

d) Secured landfills:

e) Incineration, if any:

f) Leachate collection and treatment system:

g) Firefighting systems:

h) Environmental management plan including monitoring:

i) Arrangement for transportation of waste from generators:

2. Please provide details of any other activities
undertaken at the TSDF site:

Note:
1. In case of renewal of authorization, previous authorization numbers and dates and provide copies of annual returns of last three years
including the compliance reports with respect to the conditions of Prior Environmental Clearance, wherever applicable.

2. Provide copy of the Emergency Response Plan (ERP) which should address procedures for dealing with emergency situations (viz.
Spillage or release or fire) as specified in the guidelines of CPCB. Such ERP shall comprise the following, but not limited to:

• Containing and controlling incidents so as to minimise the effects and to limit danger to the persons, environment and property;

• Implementing the measures necessary to protect persons and the environment;

• Description of the actions which should be taken to control the conditions at events and to limit their consequences, including a
description of the safety equipment and resources available;

• Arrangements for training staff in the duties which they are expected to perform;

• Arrangements for informing concerned authorities and emergency services; and

• Arrangements for providing assistance with off-site mitigatory action.

3. Provide undertaking or declaration to comply with all provisions including the scope of submitting bank guarantee in the event of spillage,
leakage or fire while handling the hazardous and other waste.
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DECLARATION

8.10 For Recyclers or pre-
processors or co-processors
or users of hazardous or
other wastes)

: a) Nature and quantity of different
wastes received per annum from
domestic sources or imported or
both

:

b) Installed capacity as per
registration issued by the District
Industries Centre or any other
authorized Government agency.

: Not Attached

c) Provide details of secured storage
of wastes including the storage
capacity.

:

d) Process description including
process flow sheet indicating
equipment details, inputs and
outputs (input wastes, chemicals,
products, by-products, waste
generated, emissions, waste water,
etc.).

: Not Attached

e) Provide details of end users of
products or by-products.

:

f) Provide details of pollution
control systems such as Effluent
Treatment Plant, scrubbers, etc.
including mode of disposal of waste

:

g) Provide details of occupational
health and safety measures:

:

h) Has the facility been set up as per
Central Pollution Control Board
guidelines? If yes, provide a report
on the compliance with the
guidelines.

:

i) Arrangements for transportation
of waste to the facility:

:

8.11 Any relevant information
not Covered in the above
items

:

PART E: PAYMENT DETAILS

9.0 Payment Details
9.1 Payment Mode : Online

9.2 Transaction Details in case
of online

: Payment will be done On Single Window Portal

9.3 Draft details in case of
offline

: Amount(Rs):

Draft No:

In favour of:

Bank Name:

Date:

9.4 Amount of Fee paid : Rs.40.0
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a.	I/We declare that the above furnished information is true and correct to the best of my/our knowledge. I/We am/ are aware that furnishing any

wrong information is punishable under Section 38(f) of the Air (Prevention & Control of Pollution) Act, 1981, Section 42(f) of the Water

(Prevention & Control of Pollution) Act, 1974

 

b.	I / We hereby submit that in case of any change from what is stated in this application in respect of raw materials, products, process of

manufacture and treatment and/or disposal of effluent, emission, hazardous wastes etc. in quality and quantity; a fresh application for Consent

shall be made and until the grant of fresh Consent is granted, no change shall be made. I/ We am/are aware that the violations of Section 21

attract penal provisions under the relevant provisions of the Air (Prevention & Control of Pollution) Act, 1981, the violations of Section 25

attract penal provisions under the relevant provisions of the Water (Prevention & Control of Pollution) Act, 1974

 

c.	I / We herewith submit an affidavit on the basis of which consent to Operate will be issued to me/us and I/ We will be held responsible under

Section 39 of the Air (Prevention & Control of Pollution) Act, 1981/under Section 45(A) of the Water (Prevention & Control of Pollution) Act,

1974 for any misleading / wrong representation.

 

d.	I / We undertake to furnish any other information within one month of its being called by the State Board.

 

 

Mandatory Documents to be enclosed for grant of Consent to Operate:
 

1. Licenses / Certificates: 

(a) Legal Status of Company:

i. Partnership / Proprietary / Company etc.; or 

ii. SSI / MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;  

(b) Location of the Project:

i. Industrial Area: Allotment letter from the respective Industrial Area Development Board /Corporation / Land

Possession Certificate; or 

ii. Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from concerned Authority /

Rent (or) Lease Agreement in case of the property is on rent / lease;  
(c) Mining Project: Mineral Mining Lease permission granted by the Department of Mines SS & Geology, if

applicable;  
(d) Environmental Clearance issued by the competent authority  
(e) Investment: Charted Accountant Certificate about proposed Capital Investment. 

 

2. Technical Details:

i.	Environmental Impact Assessment Report, submitted to SEIAA of State Govt or Govt of India 

ii.	Project report comprising manufacturing process ,raw materials, wastewater generation from various activity,

effluent treatment plant, Fuel used, Sources of emission and air pollution control devices proposed 

Date: 2025-08-13

Place: Lucknow

Name & Signature of the Occupier/

Authorized Signatory

RAVINDRA KUMAR AGRAWAL
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3. Compliance report of the consent to establish / consent to operate for expansion and renewal, as applicable.

Document List-

SchematicDiagramOfTreatmentScheme

Final NOC BW-1

Final NOC BW-2

STP Design

Balance sheet Or CA Certificate
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firai 
t:1111sl1•11i:flous 

Work 0rder No: VCPL/S8S1S/0075 
M/s Zomec Indio Pvt. ltd. 
Mobilo No. : 9044301993 
Email Id: 

Viraj Constructions Pvt. Ltd. 
TCG/IA-Vl, DBD Vlraj Tower, Vlbhutl Khand, GomU Nagor, Lucknow· 226010 

Phone:O522-66595OO11 Em,11: ln lolll>vlrajcoMtrucllons.co.ln 

CIN:U452O1UP2005P'TCOJ0895 

Work Order 
Work Ordor Date: 04 Aug 202S 

D•la or starting: 04 Aug 2025 
Projact: 951 • SBA l 

Address: P.No -ll6 Daktar Col 
Address: BOD Green City, Falzabad Road, Lucknow 

Stole: Uttar P~desh ony Shahpur, Chlnhut, l ucknow-226028, Lucknow Stole: Utlllr Pradesh 

GSTIN; 09AABCZ482GF1ZG GSTIN: 09AACCV2888CIZS 

PAN: AAElC24826F 

Subject:- Work order for supply a d 1 1 11 
• 

n ns a alton of energy meter In Sun Breeze-I STP 

Attention:- Mr. Vlpln Kushwaha 

Dear Sir, 

With reference lo the discussion and final ne ti 1· · go a ions as agreed we are pleased lo Inform you lhal your offer for the above project has been accepted. 

Details of the work are as below:-

SRNO. ITEM CODE NAME DESCRIPTION UOM QTY. AVG. RATE AMOUNT 

Supply of energy meter MFM meter CL 1 
1 EM.01 Energy Meler Make : Elmeasure Nos 1.000 2250.000 2250 

Model : LG6430 

2 EM.02 Ins la Ila lion lnslailaUon charge Nos 1.000 750.000 750 

3000 

Contract Value:- Total contract value for this work shall be Rs. Rs. 3,000 /. ( Three Thousand Rupees Only.) • The Total amount mentioned Is firm 
Inclusive of all lcvls, men, materials, transportation, loading, unloading, consumables, lead, lilt, royally, Insurance, labour welfare etc.,. It is Implied that 
you are strictly following all the statutory requirements and paying all the taxes & duties applicable to you, as Imposed by the local & central government. 
We sh~ll not reimburse any taxes even in any future time, towards this contract, as it Is deemed to be included in your price. 

Retontlon Money: • 

0.00% 

R_elease Of Retentlon: • 

Release Roten lion amount alter 1 Month from completlon of work. 

When 100.00 % of total amount is received then all Retention amount will be deduct. 

A pplicable Tax 

SR. 

NO. 
TAX 

1 GST18¾ 

Term & Conditions 
1. As agreed 

1.1 Freight: F.O.R al site 

1.2 GST : Extra@18¾ & Only GST Invoice will be entertained. 

1.3· Payment : 100% alter completion or work 

1.4 Period of Completion : Within 3-5 days 

1.5 Contact Person: Mr. Anuj Pachaurl (7388899920) 

1.6 Ref. No. 1075 

2. Warranty : 18 Months 

For Vlraj 14uc. lions Pv.t. L~. (h ~~D ~ 
Authorize SIJ na~

1 

TAX(o/o) 

18.000 

M<:~ 
For zomec Lndla Pvt. Ltd. 

Q 1 Scanned with OKEN Scanner 
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SCALE  N.T.S

DATE ISSUED        2015/04/23

DRAWN BY            ASHOK

CHECKED BY        V.K.MITTAL

ISSUED FORSEAL

REVISIONS
# DATE DESCRIPTION

URBAN DESIGN | MASTERPLAN | ARCHITECTURE | INTERIORS | ENGINEERING | PROJECT MANAGEMENT
SIKKA ASSOCIATES ARCHITECTS

TEL : -      98100 56948
E MAIL : - ssaabb@vsnl.com
NEW DELHI

R-1 09-01-2013 AS PER ARCHITECT COMMENTS

R-2 24-07-2013 AS PER CLIENT COMMENTS

AS PER CLIENT COMMENTSR-3 21-03-2014

MUMTY LVL.

ANNEXURE R-5/12 (Colly)
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MUMTY LVL.

SCALE  N.T.S.

DATE ISSUED        2015/04/22

DRAWN BY            ASHOK RAWAT

CHECKED BY        V.K.MITTAL

ISSUED FORSEAL

REVISIONS
# DATE DESCRIPTION

URBAN DESIGN | MASTERPLAN | ARCHITECTURE | INTERIORS | ENGINEERING | PROJECT MANAGEMENT
SIKKA ASSOCIATES ARCHITECTS

TEL : -      98100 56948
E MAIL : - ssaabb@vsnl.com
NEW DELHI

R-1 09-01-2013 AS PER ARCHITECT COMMENTS
R-2 24-07-2013 AS PER CLIENT COMMENTS

AS PER CLIENT COMMENTSR-3 18-03-2014
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(Form-C [Annexure-6]) 

Fire & Life Safety Certificate 

Certificate No.: UPFS/2019/14345/LCK/ LUCKNOW / 

934 / CFO 

Date: 07-12-2019 

It is hereby certified that M/s VIRAJ 

CONSTRUCTION PVT LTD (Name of 

Building/Establishment) situated at Address: 

89,260,261,262,263,273,274,275,277, SEMRA, 

CHINHAT, SEMRA FAIZABAD ROAD, CHINHAT, 

LUCKNOW, Tehsil: LUCKNOW wherein 

Tower/Block Number of 

Stories 

Number of 

Basements 

Height 

TOWER T 1 14 1 44.95 mt. 

TOWER T 2 14 1 44.95 mt. 

TOWER T 3 14 1 44.95 mt. 

TOWER T 4 14 1 44.95 mt. 

And Plot Area 26066.22 sq. mt is present. The 

occupancy of the building is by VIRAJ 

CONSTRUCTION PVT LTD (Name of Building 

89231



Owner/Occupant or Company). The fire 

prevention and fire safety arrangements in the 

building are being maintained as per the 

provisions of the NBC (National Building Code) and 

the relevant Bureau of Indian Standards (IS). An 

inspection was carried out on 24-03-2021 by the 

Fire Officer along with the representative of the 

building owner, Mr. ANUJ SRIVASTAVA (Mobile: 

738889994), and the fire and life safety systems 

installed in the building were found to be as per 

standards and in functional condition. Therefore, 

the said building is hereby granted a Fire & Life 

Safety Certificate under NBC Occupancy Category 

Residential, valid from 26-03-2021 to 25-03-2026 

(for a period of 5 years), subject to the condition 

that all standards shall be adhered to, and the 

renewal of this certificate shall be done within the 

prescribed validity period. Further, it shall be your 

responsibility to keep all the fire safety systems 

installed in the building in operational condition 

before renewal. 

90232



“This certificate is being issued on the basis of the 

records and information furnished by you. In case 

these are found to be false, the issued certificate 

shall be deemed invalid.” 

Note: 01) The said building is constructed as Stilt +14 

Floors. 

Date of Issue: 26-03-2021 

Place: LUCKNOW 

 

Seal & Signature: 

Fire Officer, 

LUCKNOW 

Digitally Signed By  

(VIJAY KUMAR SINGH)  

[546A902FE4D42A5123E8A8F277613D624EF16119]  

26-03-2021 
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Proforma-J (Annexure-9) 

Renewal of Fire & Life Safety Certificate 

UID Number: UPFS/2019/12380/LCK / LUCKNOW / 

795 / CFO 

Date: 15-10-2024 

It is hereby certified that M/s VIRAJ 

CONSTRUCTIONS PVT LTD GH-4, T5 TO T8 AT 

BBD GREEN CITY (Name of 

Building/Establishment) situated at GH-4 KHNO-

89, 260, 261, 262, 263, 273, 274, 275, 277 

SEMRA, SHAHPUR SARAI SHEKH, BBD GREEN 

CITY, CHINHAT, LUCKNOW, Tehsil LUCKNOW, 

wherein: 

Block/Tower Number 

of Floors 

Number of 

Basements 

Height 

GH 4 BLOCK 

T5 TO T8 15 1 

44.95 

mt. 

  

And Plot Area 26066.22 sq. mt is present. The 

occupancy of the building is by VIRAJ 

93235



CONSTRUCTIONS PVT LTD GH-4, T5 TO T8 AT 

BBD GREEN CITY (Name of Building 

Owner/Occupant or Company). Fire prevention 

and fire safety arrangements as per NBC (National 

Building Code) and the relevant IS (Indian 

Standards) of Bureau of Indian Standards have 

been installed in the building and are being 

maintained. Inspection of the building was carried 

out by the Fire Officer on 25-10-2024 along with 

the representative of the building owner, Mr. Anuj 

Srivastava (Mobile: 7388899924), and the fire & 

life safety systems installed in the building were 

found to be in accordance with the prescribed 

standards and in proper working condition. 

Therefore, the said building is being granted 

Renewal of Fire & Life Safety Certificate under the 

NBC Occupancy Category Residential, valid from 

26-10-2024 to 25-10-2029 (5 years), subject to the 

following conditions that All standards shall be 

complied with in the building, Renewal of this 

certificate must be obtained again within the 

94236



prescribed validity period and Prior to renewal, it 

will be the responsibility of the owner/occupant to 

keep the installed fire safety systems functional. 

Note: The Fire Safety Certificate is issued on the basis 

of the recommendation report of the Fire Officer, 

and obtaining an Electrical Audit Certificate shall 

be mandatory. 

"This certificate is issued on the basis of the 

records and information provided by you. If found 

false, the issued certificate shall be considered 

invalid. This certificate does not certify 

ownership/occupancy of the land/building." 

Date of Issue: 26-10-2024 

Place: LUCKNOW 

Signature 

(Issuing Officer) 

(Chief Fire Officer) 

Digitally Signed By: (MANGESH KUMAR) 

[147A6A666F1F1643727AC71353EA1EAE8F65C39F] 

Date: 26-10-2024 

95237
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Proforma – J (Annexure – 9) 

Renewal of Fire & Life Safety Certificate 

UID Number: UPFS/2023/81483/LCK/LUCKNOW/ 

4165 / CFO 

Date: 05-05-2023 

It is hereby certified that M/s VIRAJ 

CONSTRUCTION PVT LTD BBD GREEN CITY 

(Name of Building / Establishment), address: 89, 

260, 261, 262, 263, 273, 274, 275, 276, 277 GH-

4 SB-1, Semra Shahpur, Srai Shekh, Chinhat, 

Ayodhya Road, Lucknow, Tehsil Lucknow, wherein 

Building/Tower Number of 

Floors 

Number of 

Basements 

Height 

TOWER 9 15 1 44.95 mt. 

TOWER 10 15 1 44.95 mt. 

T11 15 1 44.95 mt. 

TOWER 12 15 1 44.95 mt. 

 

97239



And the plot area is 26,066.22 sq.mt. The occupancy of 

the building is by VIRAJ CONSTRUCTION PVT LTD BBD 

GREEN CITY (Name of building owner/occupier or 

company). Fire prevention and fire safety arrangements 

in the building are being maintained by them in 

accordance with NBC (National Building Code) and the 

relevant Indian Standards of BIS (Bureau of Indian 

Standards). 

An inspection of the building was carried out on 18-06-

2023 by the Fire Officer along with the building owner’s 

representative Mr. Anuj Srivastava (Mobile: 

7388899924), and the fire and life safety arrangements 

installed in the building were found in accordance with 

the prescribed norms and in functional condition. 

Therefore, the said building is granted renewal of the 

Fire & Life Safety Certificate under NBC occupancy 

category Residential, valid from 20-06-2023 to 18-06-

2028 (5 years), subject to the condition that all 

standards will be complied with in the building, and 

renewal of this certificate will be obtained again within 
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the prescribed time limit. Further, prior to renewal, it 

shall be your responsibility to keep the installed fire 

safety arrangements in operational condition. 

Note: The No Objection Certificate is issued on the basis 

of the recommendation report of the Fire Officer. 

“This certificate is issued on the basis of information 

furnished by you. If the same is found to be false, the 

issued certificate shall not be valid. This certificate does 

not certify ownership/occupancy of the land/building.” 

Date of Issue: 20-06-2023 

Place: Lucknow 

Signature 

(Issuing Officer) 

(Chief Fire Officer) 

Digitally Signed By: (MANGESH KUMAR) 

[CB87BFF6B1829A27BDODE9314F241D04CAB5CD8

1] 

20-06-2023 
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Central Ground Water Authority, Government of India 

CENTRAL GROUND WATER AUTHORITY
(Constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986)

GUIDELINES/CRITERIA FOR EVALUATION OF 
PROPOSALS/ REQUESTS FOR GROUND WATER 

ABSTRACTION
(with effect from 15/11/ 2012)

Central Ground Water Authority
Ministry of Water Resources

Government of India

ANNEXURE R-5/17
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Government of India
CENTRAL GROUND WATER AUTHORITY

(Constituted under Environment Protection Act -1986)

West Block 2, Wing 3, Sector 1, R K Puram, New Delhi-110066
_____________________________________________________

CGWA Guidelines
Criteria for Evaluation of Proposals/Requests for Ground Water 

Abstraction
(with effect from 15/11/ 2012)
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 Government of India
CENTRAL GROUND WATER AUTHORITY

(Constituted under Environment Protection Act -1986)

West Block 2, Wing 3, Sector 1, R K Puram, New Delhi-110066
_______________________________________________________

CGWA Guidelines
Criteria for Evaluation of Proposals/Requests for Ground Water 

Abstraction
(with effect from 15/11/ 2012)

OBJECTIVE

The prime objective of the guidelines for evaluation of proposals/requests 
for the withdrawal of ground water, is to focus on a specific part of ground water 
management viz. ensuring sustainability of ground water both in terms of quantity 
& quality and also focus on land based management of ground water resources, 
looking into the variations of availability of water in different climatologically 
regions and diverse hydrogeological conditions in various states of the country. 

The annual replenishable ground water resources availability plays an 
important role in defining the guidelines. The latest assessment of the state wise 
ground water resources as on 31.03.2009 is available at the Central Ground 
Water Board web site (www.cgwb.gov.in). As per the ground water resource 
estimates of 2009, out of the 5842 assessment units (Blocks, Mandals, Talukas, 
districts), 802 over-exploited units, 169 critical units, 523 semi-critical units, 4277 
safe units and 71 saline units have been identified across the country by Central 
Ground Water Board. The Annual replenishable ground water resources have 
been estimated as 431 Billion Cubic Metres (bcm). The Net Ground Water 
Availability is 396 bcm and the overall stage of ground water development of the 
country is 61%. The present guidelines will follow the assessment as on GWRE 
2009 till it is revised.

Central Ground Water Authority (CGWA) so far has notified 82 areas (list 
available at www.cgwb.gov.in/) for the purpose of regulation of ground water 
development. The District Administrative Heads (DC or DM) in case of 
Administrative Block or Taluka, or the Head of the Municipality (in case of 
Municipal Area) of the notified areas in the country have been appointed as 
‘Authorised Officers’  by Central Ground Water Authority under Section 4 of the 
Environmental Protection Act (EPA) (1986). Regulation of Ground Water 
development in Notified areas is through district administrative heads assisted by 
Advisory Committees under the provisions of Section 4 of the EPA, 1986. All 
issues pertaining to granting of NOC's for ground water withdrawal, checking 
violations, sealing of groundwater abstraction structures, launching of 
prosecution against offenders, attending to complaints, etc., are to be addressed 
by the Authorised Officers. Explanation of technical terms used in the guideline 
are given in Annexure-I.

The guidelines for abstraction of ground water in Notified and Non-Notified 
areas for various users are given below.

_________________________________________________________________________________________________
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A. NOTIFIED AREAS

I.Permission to abstract ground water through any energized means will not 
be accorded for any purpose other than drinking water.

II. Drinking purpose:
NOC can be accorded for construction of groundwater abstraction structures/ 
replacement of existing defunct well for drinking purpose only to: 

a. Government department/Agency/Undertaking entrusted with the water 
supply 

b. Other Government organizations/State Government Guest Houses/ 
Registered Housing societies 

c. Schools/ educational & State/Central Government recognized research 
Institutions/ Universities 

d. Hospitals 

NOC for the item (b to d) will be considered only if Water Supplying 
Department is not providing adequate water in the area/premises. Proof for 
this to be produced from the concerned authority by the applicant.

Pre-conditions for grant of NOC for abstraction of ground water to categories 
under Sl No. (a) to (d) are: 

1. Maximum diameter of the groundwater abstraction structures should be 
restricted to 150 mm (6 inches) only and capacity of the pump should not exceed 
1 HP. In case of Government water supply agencies, housing societies, tube well 
size/dia & HP of prime mover can be more depending on the ground water 
availability and requirement.

2. Concurrent with the construction of groundwater abstraction structures, the 
organization shall undertake artificial recharge to groundwater through rain water 
harvesting structure in the premises within 45 days of issuance of NOC and will 
confirm to the Authorised Officer for verification.

3. Water meter installation in the abstraction structure is mandatory and 
confirmation of water meter installation shall be given to the Authorised Officer 
under intimation to the concerned Regional office of CGWB immediately after 
construction. The daily water meter reading should be maintained and quarterly 
report should be submitted to Authorised Officer.

4. The water from the groundwater abstraction structures will be used for drinking 
and domestic purposes only.

5. All details of the drilling like rock formations encountered, the depth and diameter 
of the constructed groundwater abstraction structures, type of pipes used, yield 
of bore well/ tube well (Fracture zones encountered/zones tapped) and ground 
water quality etc have to be furnished to the nodal agency authorized by district 
administration head within 15 days of the completion of the construction.

6. The permission for construction of groundwater abstraction structure would be 
valid for a period of six months from the date of issue of NOC.

_________________________________________________________________________________________________
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7. The NOC issued would be non-transferable. 

e. For Individual households:

1. Permission to be granted only for such cases where public water supply 
system does not exist. The permission shall be valid only till such time 
there is no public water supply provided. In that case, the abstraction 
structure shall be exclusively utilized for artificial recharge to 
groundwater or sealed.

2. A certificate from the water supply agency regarding non-availability of 
government water supply to the area/individual is to be submitted by 
the applicant.

3. The premises should have only one Groundwater abstraction structure 
(either existing or new) to meet the drinking and domestic 
requirements. No tube-well/bore-well will be constructed, if any working 
tube-well already exists. In case the existing well has become non-
functional and is to be replaced, it should be converted into recharge 
well, if possible or properly sealed and no water be pumped from it. An 
undertaking as per Annexure-II is to be submitted by individual.

4. The person(s) intending to construct new tube-well will seek permission 
from the Authorized officer/Advisory Committee, at least 30 days in 
advance along with the name and address of the drilling agency, which 
will undertake construction of tube-well.  Authorities/Nodal Agency can 
ask the user to supply additional information.

5. The maximum diameter of the tube-well should be restricted to 110 mm 
(4 ½ inches) only and the capacity of the pump should not exceed 1HP. 
In case of deep water level the capacity/dia of the structure will be 
decided by the Authority based on the site specific recommendations.

6. Concurrent with the construction of groundwater abstraction structure, 
the owner of the tube-well shall undertake artificial recharge to 
groundwater through rainwater harvesting in the premises. 

7. The water from the tube-well/bore-well will be used exclusively for 
drinking and domestic purposes only within the premises. 

8. All details of the drilling like rock formations encountered, the depth and 
diameter of the constructed tube-well, (Fracture zones 
encountered/zones tapped) type of pipes used in tube well, yield of 
bore well/tube well and ground water quality etc., shall be kept for 
record and are to be provided at the time of inspection. 

9. Any violation of the above conditions will attract legal action under 
section 15 of the Environment (Protection) Act, 1986.

In case the notified area is de-notified subsequently, the conditions pertaining 
to “non-notified areas” shall be followed. 

_________________________________________________________________________________________________
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B. NON-NOTIFIED AREAS

NOC for Ground Water withdrawal will be considered for Industries/Infrastructure 
projects which are either NEW or under EXPANSION as per the criteria given 
below:

I. Industries

Category
*

Recycle/Reuse 
(for various purposes 
except recharge to 
ground water)

Withdrawal permitted 

(% of proposed recharge)

Safe Mandatory recycling 
and reuse of water 

NOC is required for groundwater 
withdrawal if quantity of groundwater 
abstraction exceeds 100 m3/day. AR to 
groundwater to be adopted. 
However, Industries under B-VI have 
no exemption from obtaining NOC. 

Semi- 
critical

Major and Medium 
industries shall recycle 
and reuse  at least 
50% of the waste 
water

Withdrawal may be permitted subject to 
undertaking of recharge** measures. 
The withdrawal should not exceed 
200% of the recharged quantity.

Critical Major and Medium 
industries should fully 
recycle and reuse the 
waste water 

Withdrawal may be permitted subject to 
undertaking of recharge** measures. 
The withdrawal should not exceed 
100% of the recharged quantity.

Over- 
exploited 
(except 
industries 
falling 
under 
category 
mentioned 
in B (VI).

Full utilization of 
recycled water and 
reuse of water should 
be mandatory

Withdrawal may be permitted subject to 
undertaking of recharge** measures. 
The withdrawal should not exceed 50% 
of the recharged quantity. 

* The present guidelines will follow the assessment of Ground Water Resource 
Estimation (GWRE) 2009 till it is revised.

** The recharge should be implemented within the premises and/or preferably 
in the same water shed / assessment unit. Detailed Project Proposal (DPR) 
shall be included along with the application for NOC.

II. Infrastructure Projects 
(SEZ, Group Housing projects, Residential townships, Hospitals, 
Educational Institutions, Roads, Bridges, Technology parks, Malls, 
Multiplex, etc.)

_________________________________________________________________________________________________
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a. Run-off from the entire project area is to be utilized for artificial recharge 
to ground water unless risk of contamination exists or area is water 
logged. The runoff from the entire premises shall be utilized for 
harvesting/storage also, apart from recharge.

b. The quantum of ground water for usage other than drinking/ domestic 
shall not exceed 25% of total ground water abstraction in case of Housing 
projects/ Residential Townships. 

c. Proponents are to submit a status report stating the quantum of water 
required and the quantity that would be provided by the Government 
Water Supplying agency. This should be supported by a letter from the 
agency.

III. Areas Having Specific Depth Zones Notified:

a. In areas where specific depth zones are notified, permission to withdraw 
groundwater can be considered based on the site specific 
recommendations of Regional Directorate of CGWB from the depth 
zones, which are not coming under the notification.  

IV. Mining and Dewatering Projects 

Abstraction of ground water by mining industries intersecting water table for 
dewatering of mine pit water, and dewatering ground water for basement 
construction of buildings, etc., may be permitted subject to the following 
conditions in addition to those already specified under Para B-I.

a. The dewatered quantum of water is to be put to gainful use. This may 
include water supply and provide to water supply agencies, agriculture, 
dust suppression by the industry, utilization by the mining industry, 
utilization for artificial recharge to groundwater, etc. 

b. Piezometers for monitoring the ground water level are to be mandatorily 
installed within the premises and in peripheral areas.  The record of 
water level data be maintained and to be provided periodically or 
whenever demanded by the regulating agency.

c. Wherever the mines/dewatering project is situated in the coastal area 
special care should be taken to prevent sea water ingress. This should 
be supported by a technical evaluation report.

d. In case of mining projects detailed and continuous study on the 
groundwater regime, including groundwater modeling should be carried 
out and the results should be submitted to the Regional Directorate of 
CGWB periodically.

V. Abstraction of Saline Ground Water by Industries/infrastructure 
Projects 

Industries/infrastructure projects desirous of utilizing saline ground water 
would be permitted to extract saline groundwater. However, due care to be 
taken in respect of disposal of the effluents by the units so as to protect 

_________________________________________________________________________________________________
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the water bodies and the aquifers from pollution. Proposals pertaining to 
such cases must have a detailed project report elucidating the mechanism 
of handling the effluent water and its various uses. All precautions must be 
taken for protection of environment especially fresh water aquifers in and 
around the area. Large scale recharge mechanism should be adopted 
wherever feasible in such cases to improve the ground water conditions in 
the region.

VI. Industries Using Groundwater as Raw Material and other Water 
Intensive Industries

Industries using water as raw material/water intensive industries like 
packaged drinking water, mineral water industries, distilleries, breweries, 
soft drink manufacturing industries, textiles, paper & pulp, etc shall not     be   
granted     NOC   for groundwater withdrawal from OE areas. In Safe, Semi-
Critical & Critical areas NOC for ground water withdrawal is mandatory for 
these industries as per Section B-1. However, ground water withdrawal 
will be limited as follows:

Category Ground water withdrawal limit

Safe Withdrawal limited to 200% of ground water recharge
Semi-critical Withdrawal limited to 100% of ground water recharge
Critical Withdrawal limited to 50% of ground water recharge
Over-exploited No permission for industries under this category

C. CHANGE IN LAND USE

Industries/ Infrastructure projects coming up in agricultural land or any 
other land after change in land use shall have to submit all documents 
endorsing the change of land use from competent authority. Withdrawal of 
ground water from existing abstraction structures, if any, after change in 
land use in the area can be done only after approval from the Central 
Ground Water Authority. Cases would be processed as per changed land 
use.

D. OTHER CONDITIONS (Applicable for all cases):

a. Sale and supply of raw/unprocessed/untreated ground water by 
unauthorized agencies for commercial use is not permitted.

b. Non-compliance of conditions mentioned in the NOC may be taken as 
sufficient reason for cancellation of NOC accorded/ non-renewal of NOC.

c. Wherever State Government Authorities are in existence to manage and 
control ground water regimes, the Groundwater Regulation would be done 
by them. The State Ground Water Authority (SGWA) shall send a 
quarterly progress report to CGWA for records.

d. In case of any delay in executing the project for bonafide reasons within 
the set time, for which NOC has been granted, the firm shall apply to 
CGWA for extension. CGWA may consider extension based on its merits.

_________________________________________________________________________________________________
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e. No application for NOC shall be entertained without proper referral letters 
from the statutory authority (Central and State Govt. Dept and Agencies).

f. The referral letter shall contain verification on the quantum of water for the 
industry/project with detailed break up of groundwater consumption, 
recycle & reuse of the waste water, so that the wastage of the precious 
resource can be avoided. In case this is not given by the referral authority, 
applicant should obtain a letter from the Industries Dept/Project 
Sanctioning Authority on the same line.

g. The CRZA rules and regulation shall be applicable wherever in vogue.
h. No permission required for withdrawal of ground water from any area if 

withdrawal is done through non-energized means.
i. Mandatory clause on RWH may be relaxed in case of water 

logged/shallow water level (< 5 m bgl during pre monsoon) areas. 
j. Relaxation in the quantity of ground water withdrawal in over-exploited 

areas, and/or quantity of recharge being affected by the firm can be 
permitted by CGWA if it feels it absolutely necessary in national interest.

k. The artificial recharge proposals are required to be vetted by any 
competent authority of State/Centre. 

l. Treated water shall not be used for recharge to ground water, since it may 
contain heavy metals & other toxic elements. The treated waters shall be 
fully used by the proponent or any other agency, who can utilize it without 
contaminating the underlying aquifer / water bodies.

m. NOC issued is non-transferable.

E. ISSUANCE/ RENEWAL OF NOC

a. NOC will be accorded in non notified areas for a period of two years 
initially and will be renewed for a period of three years thereafter, subject 
to compliance of conditions mentioned in the NOC. Subsequently NOC’s 
shall be renewed every five years subject to the compliance of the 
conditions mentioned in the renewed NOC.

b. Renewal of NOC’s in notified areas will be done by the Authorised Officer 
for 2 years and the same shall be renewed every two years.

c. In case of change in category of the area, renewals would be granted with 
conditions as laid down for such new category areas. In case it is difficult 
to comply with the conditions the applicant should satisfy the authority for 
granting exemption/alternative measures.

d. In case it is found that some of the conditions stipulated during the 
issuance NOC have not been implemented in certain localities it may be 
relaxed by CGWA based on the recommendations of the concerned 
Regional Director for specific areas as per site specific condition.

e. Processing fee prescribed if any, from time to time shall be charged for 
issuance and renewal of NOC’s.

 
*-*-*-*

Note:  
i) Guidelines are subject to modification from time to time
ii) Explanation of technical terms used is given in Annexure-I
iii) Undertaking to be submitted by individual given in Annexure-II
iv)       List of proformas is given in Annexure-III. 
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ANNEXURE-I

Definitions/Explanation of Technical Terms 

1. Notified Area: Areas notified by Central Ground Water Authority for the 
purpose of Regulation of Ground Water development through Public Notices.

2. Non-notified area: Areas other than Notified areas for ground water 
regulation.

3. EPA 1986: Environmental Protection Act (1986).
4. Safe area: Area categorized as SAFE from the ground water resources point 

of view, based on the ground water resources estimation 2009 or the latest 
estimation carried out by CGWB.

5. Semi-critical area: Area categorized as SEMI-CRITICAL from the ground 
water resources point of view, based on the ground water resources 
estimation 2009 or the latest estimation carried out by CGWB.

6. Critical area: Area categorized as CRITICAL from the ground water 
resources point of view, based on the ground water resources estimation 
2009 or the latest estimation carried out by CGWB.

7. Over-exploited area: Area categorized as OVER-EXPLOITED from the 
ground water resources point of view, based on the ground water resources 
estimation 2009 or the latest estimation carried out by CGWB.

8. Aquifer: Geological formation capable of storing and transmitting ground 
water.

9. Deeper Aquifer: In areas having multiple aquifer system, the aquifer/s 
occurring below the uppermost aquifer.

10.Well: Any structure sunk for the search or extraction of groundwater, 
including open wells, dug wells, bore wells, dug-cum-bore wells, tube wells, 
filter points, collector wells, infiltration galleries, recharge wells, or any of their 
combinations or variations.

11. Tube Well; Bore Well; Dug Well: Ground Water abstraction structures.
12. Government Agency: May be Central or State Government body.
13. Mine: Area where mining activity is taking place, or area abandoned after 

mining.
14. Ground Water Recharge: Augmenting the ground water resources of 

aquifer/s.
15. Rainwater Harvesting: The technique or system of collection and storage of 

rainwater, at micro watershed scale, including roof-top harvesting, for future 
use or for recharge of groundwater.

16. Roof Top Rain Water Harvesting: Collection and storage of rain water from 
the roof top of buildings.

17. Artificial Recharge to ground water: Augmenting the ground water 
reservoir through artificial means.
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18. Infrastructure Project: Housing, Township, SEZ, Hotel, Educational 
Institutions, Roads and Bridges, Commercial establishments, Offices, Airport, 
Transport terminus, Hospitals, others.

19. Mining Project: Project which involves mining activity either open cast or 
underground or both.

20. Ground Water Draft: Quantum of ground water withdrawal.
21. Saline Water: Water having salinity in excess of 2500 µmhos/cm at 250C.
22.Water Table Intersection: Intersection of the Water Table on excavation of 

the overlying material due to mining or other activities.
23. Recycle/Reuse: Purifying waste water for using again/ putting water to 

multiple uses.
24. Schools/College/Universities: Educational Institutions/universities 

approved/recognized by State / Central Government.
25. Hospitals: Institutions providing medical facilities/treatment approved by 

State / Central Government.
26. Bhawan: Raj Bhawan or any other Central / State Government office 

complex or building.
27. Government Department: Either Central or State.
28. Municipality: Municipality, a Municipal Corporation or similar body of local 

urban governance by any other name.
29. Groundwater: Water, which exists below the surface in the zone of 

saturation and can be extracted through wells or any other means or emerges 
as springs and base flows in streams and rivers;

30. Bgl: Below Ground Level.
31. BCM (bcm): Billion cubic metres.
32. Groundwater Abstraction structure: Structure used to withdraw 

groundwater like bore well / tube well / dug well / dug cum bore well/tunnel 
well.

33. Piezometer:  A bore well/tube well used only for measuring the water 
level/piezometric head and to take water sample periodically but not used for 
groundwater abstraction.

34.Water Audit: A numerical assessment quantity of water in any process, 
giving a detailed input and output in every stage.
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ANNEXURE -II

UNDERTAKING TO BE SUBMITTED BY INDIVIDUALS FOR CONSTRUCTION 
OF GROUNDWATER ABSTRACTION STRUCTURE FOR DRINKING AND 
DOMESTIC PURPOSES IN NOTIFIED AREA ON NON-JUDICIAL STAMP 
PAPER AS PER THE STAMP VALUE IN VOGUE
 
I,  ……………………………..  resident of ……………………..………………… … 

……… ………………… 

do hereby solemnly affirm and declare as under: 

1. That I am the owner/lease of premises of 

……………………………………… 

2. That in the above said premises/ building there is no supply of water by 

the Municipality/Govt. Agency/(ies) in the premises /area. 

3. That I/we intend to install bore-well for abstraction of ground water for 

drinking/domestic use only. In the event of installing bore-well, the maximum 

diameter shall be restricted to 110 mm (four & half inches) and the capacity of 

the pump shall not exceed 1 H.P. 

4. That I/we undertake that in the event of any instructions/directions from 

the Central Ground Water Authority/Deputy Commissioner/District Collector 

or any other authorized officer(s) of the Govt., we shall discontinue the usage 

of the said dug well/bore-well/tubewell if so required. 

5. That I/we further undertake that I/we shall be held liable for any such 

civil/criminal action that may be initiated against me /us for violation of any of 

the terms and conditions of this Undertaking. 

(DEPONENT) 

VERIFICATION: 

Verified at ………………………. on this day of ………………… that the contents 
of the above Undertaking are correct to the best of my knowledge and belief and 
nothing has been suppressed. 

(DEPONENT) 
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ANNEXURE-III

List     of     Proformas  

1. Application for permission to abstract ground water for industrial 
use.

2. Application for permission to abstract ground water for 
infrastructure projects.

3. Application for permission to dewater ground water . 

4. Application for renewal of NOC to dewater ground water .
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IA 

~ 

~ Vi raj Constructions Pvt. Ltd. 
\Timi I o 

' t 

Work order No- VCPL/Site 50/BCG/0029 Dated 1/4/2025 

M/s Bantair India Private Limited (GSTIN: 06AAGC86074JlZI 

A-415, Unitech Arcadia,Sector-49 South City-II Gurgoan,Haryana-122018 

Kind Attn.: Mr. Pradeep Kumar (Mobile No-9992148900) 

Sub: Rain water Harvesting 

S. No Description 

-
1 Earthwork in excavation by mechanical mean ( Hydraulic 

,excavator)/ manual means over area including getting out and 

dbposal of excavated earth lead upto 50m ;ind lift 1.Sm, as 
directed by Engineer-In-Charge 

2 Supplying ,filling ,spreading & leveling stone boulders of size 

range 20mm to 30mm in recharge pit, in the required thickness, 

for all leads & lift all complete as per direction of Engineer -In­
Charge. 

3 Supplying and filling sand under floor,including , 

rarnming,consolidating and dressing complete _ 

4 Providing of Recycled Poly propylene modular structure with 

large plates/modular and small plates/modular having more 

than 96% void volume ratio mixed in arrangements as per 

approved pattern/design to bear ultimate compressive 

stressrecycled polypropylene material with cursh load capacity 

20 25 tons per SQM and suitable 30 tons moving traffic laod on 

entire pit (with adequate backfill)complete as per direction of 

Engineer-ln-Charge(Modular structure load capacity is 20-25 

ton/sqm) 
-s Installation and fixing of modules 

-
6 Providing of long fiber GeotPxtilP mPmhr~nP nf wPip,ht 400 

gsm./sqm.The Geotextile moteriol shllff be? UV resistant a11d 

1uio, .. m'8""3 11,S.M49'4/H>l1.~"'"1t kStcd hp~ ~-- -
1nternat1onal standard for tear,tensile strength,elongation 

,punctgure and percolation parameters, to act as fiffter 

medium.including overlapping at joints and welding with 

extrusion welder etc complete as per approved design direction 

_ o!_ Engineer-ln-Char~e . -
7 lnstalfat,on of Geotextile stitching ~ welding rae_ping 

Unit Qty Rate Amount 

Cum 100 160 00 16,000.00 

Cum 3.5 2150.00 7,525.00 

Cum 3.5 1950.00 6,825.00 

_cu~o.oo 237,800.00 

Cum 32.8 670.00 21,976 00 
Sqm 90 180 00 16,200.00 

Sqm 90 40.00 3,600.00 

~ 
(ifT;fl N I. LI 

1{,\li, 12 I \·u o ftf o<z, J6j(ViOtl 1'·,)f 'J (\~' (>•Jso··n~ f ,--.atl ◄ i~m!' tU,vi iJ I) i (l r 

d G 21. u' ,1,i It,, \\Ith www , JJ<.".)051fl.~ ons .,11 
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ls. No /oes;;i-ption . ·- - ··- ·- ·- - -. 
8 Providing,fixlng,installing ,testing and commissioning of dueal 

.step fitter o f FRP con tainer wi th sta inl€ss steel 304 grade round 

:doub le layer stainer,capable of eliminating finer particu late 

:matter up to 600/ 80 micron sile ,indudir,g connect.on with dra in 

an<.I pit cornplcte as per approved design and dliect,on of 

Engineer-In-Charge. Hainfi!tert rnake) brand capacity 40KL{The 

fil te r should be tested bv NJiBL la boratory) Standard height 1 

rneter. ,. . 
9 ;connection pipe upto f ilter and pit ,solvt>nt &. pipe testing of 

jo ints compiete as per dh ect.ion of Eng1neer-1n-Charge, Extema l 

Unit ____ Qty _ 

,. No l 

Fimt 4 

Rat e 

34500.00 

1250.00 

wo!k }-60mm nominal inner dia of p ipes . __ ___ .. .. _ ____ ... -···· 
10 8ackfii ling o f the pit after instaiiat,on Cun, 60 100.00 

·- · --·- ·--- ·- -·• ·· •··~· 

11 ___ Transporatioqcharges. _ No 1 15000.00 
'Total amount - . --·· . - •" --· ,__. 

··-- . ___ . ___ (Rupees _Three Lac Seventy_ Thousan d_ Four Hundred_Twenty Six Only __ 

Terms & Condition 

Amount ___ ,,_ ·- --··• · 

34/iOO.OO 

5,000.00 

6,000.00 

15,000.00 
~-~ . ----· -----

370,42.6.00 

1 The rates ere firm & incl usive of all material/labour/machinery/equipment /scaffolding /T&P Ne. for 

entire work to be comph?terl at al! heiRht/levels.GST a:. ;ippl1cab1e shall be paid extr :i .D•~r:h.:1: tiori of ,t'i.,_,,,. 
a'.. pi:'r prevailing nil<: <,. 

2 Yew ~.ha!! adopt all ,;afety µi-ec :,•i t,om/mea, ure, ,it work s;te an c! will ir:demn,fy u~ fron-• all laibil1t1 e, of 

r,om pension ~n case. of an:,r ..:~tcfdent tBke p lace Bt si te .Contractor shi,1H abi de- by p!'ev~: ihng fabout iavv:i 

e .r;. PF/fSl/labour ln~ur,1:w :: ptc 

.3 T',e work shall be carried out ill$ per directive of GM/Pfv1 .Qu,rntity may vary i\s per scope of work detide 

4 The Contrncor will be re,ponsibie for any type of damges during the work at site. 
5 The work is to he executed ,.,r.Jooting aH enginee 0 ing prati ce w ith soun<l technique. 

6 The work should be cheri<ed and ct:rt:fied by the Project- ir-Char-rie.itern s used by you " t site sho1., ld be 

ent ered in our stock registe• 

7 P,,ym e r, t rn rs -40% aioni;; wi t h ,.,vor-korder and balance 60% after corn piettlon of w ork 

,. 
9 5% of amount of bil l(S) to be retained as Securlry r)edc~lo,1 ( w b1: rd ea,e(i afwr 6 rnontr,s) 

\ \ 
\ , \ \1 ~ 1----+------- - ------------------------------"-l~-f .lO Cont;:i ct per:,on - M tc Rajiv Bagg,, ( 995848071:;7) & Mr Shah ru H, ;,idd iq1;i(9506145S99) 'y · 

For Viraj Construct ion Pvt Ltd 
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Vikas Pradhikaran Bhavan Nirman evam Vikas Upvidhi 2008 

(Yathasanshodhit 2011/2016) 

Lucknow Development Authority 

Pradhikaran Bhawan, Vipin Khand, Gomti Nagar, Lucknow 

Telephone: 0522-2303623, 2303624, 2303133 Website 

www.ldalucknow.co.in 
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2.2 Open Spaces 

2.2.1 Zonal 

Development 

(a) Plan 

 

(b) Layout Plan 

For the purpose of environmental and 

ecological balance, a minimum of 5 percent 

of the total area of the zone under the Zonal 

Development Plan shall be reserved as 

parks and open spaces/green areas. 

 

(I) Residential Land Use 

Under the residential layout plan, which is 

a part of the Zonal Development Plan, a 

minimum of 10 percent of the total area of 

the layout shall be reserved for open 

spaces, which will be developed as 'tot-

lots', parks, and playgrounds. In the event 

that the Zonal Development Plan is not in 

effect, a minimum of 15 percent of the total 

area of the layout plan shall be reserved for 

parks and open spaces. If land for parks 

and open spaces has been reserved as per 

the standard in the layout plan of any 

130272



scheme, then it will not be necessary to 

make separate provisions for parks and 

open spaces again for the 'Group Housing' 

plot within that scheme. 

(II) Non-Residential Land Use

Under the non-residential area layout plan, 

which is a part of the Zonal Development 

Plan, the area for parks, green belts, and 

open spaces to maintain ecological balance 

will be 5 percent of the total area of the 

layout, which will be developed as parks, 

greenery/green belt, etc. In the event that 

the Zonal Development Plan is not in effect, 

a minimum of 10% of the total area of the 

layout shall be reserved for open spaces. 

Note: The open space required under the above-mentioned 

paragraph-2.2.1 (I) and (II) will be in addition to the open space 

proposed in the Master Plan. That is, even in a situation where 

the site plan is presented including the open space proposed in 

131273



the Master Plan, it will be mandatory to make a separate 

provision for open space as required by the aformentioned 

paragraph-2.2.1 (I) and (II). The calculation of land required for 

rainwater harvesting can be included in this percentage. 

However, in the case where the sub-division of plots with an area 

of less than 3000 square meters is proposed, the provision of 

open space will not be mandatory. 

2.2.2 Standards for 

Open Space 

(I) The minimum average width of the open

space will be 7.5 meters, and the minimum 

area of the open space will be 200 square 

meters. Considering the physical shape of 

the site, the Authority may permit open 

spaces of different sizes with the restriction 

that the needs of the community are 

ensured to be met by them. 

(II) The boundary of the open space will be

considered valid up to the plot 

boundary/building line, as the case may 

be. However, a space of up to 3.0 meters 

132274



from the plot boundary shall be kept as a 

pathway, subject to the restriction that the 

area of such a pathway will not exceed 5 

percent of the total area of the open space 

in question. Such pathways shall 

mandatorily be constructed from 

perforated blocks/materials. 

2.2.3 Landscape 

Plan 

Before the approval of the map by the 

competent authority, the following 

provisions for the landscape plan/tree 

plantation will be ensured, and the tree 

plantation on-site will also be confirmed 

before issuing the completion certificate:- 

 

(I) On one side of roads that are 9 meters 

or more but less than 12 meters wide, and 

on both sides of roads that are 12 meters 

wide, tree plantation will be done at a 

maximum distance of 10 meters apart for 

each tree. On wider roads, tree plantation 

133275



will be carried out on all land left vacant 

besides the divider, footpath, and black 

top. 

(II) Approval of a landscaping plan will also

be necessary with the industrial 

development map, in which trees will be 

planted at a rate of 125 trees per hectare in 

the open space portion. 

(III) Large polluting industries will be

separated from residential areas by dense 

tree plantation, which will be 15 percent of 

the industrial area. 
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Tax Type HSN/SAC Code

Solid Waste User Charge1 .

Bill Month Rate Per Month  Amount

9994 21700.00 21700.00

Total

Arrear

Advance

Total Payable

21700.00

21700.00

0.00

0.00

Amount In Words : Twenty One Thousand Seven Hundred Only

Note :-

*

*

*

*

*

*

 Payment should be made within 15 days. Delay Charges @ 18% is applicable after due date.

This is a Computer generated Demand and does not require physical signature.

For Details Please Visit : https://lmc.up.nic.in
You will receive SMS in your registered mobile no. for amount paid. If SMS is not received
verify your paid amount by calling                        or visit7991604139 https://lmc.up.nic.in

Payment by Chq/DD shall made in favour of "USER CHARGES NAGAR NIGAM LUCKNOW
Online transfer (RTGS/NEFT etc.) made in the following accounts details :-
Account Name :*  " USER CHARGES NAGAR NIGAM LUCKNOW A/C ".

50100219846831
HDFC0000078

* Print Date : 13-05-2025 16:14:27

Thanking You
LUCKNOW MUNICIPAL CORPORATION

User Charge Demand Receiving

Customer Remarks :

Customer Mobile No :

Issued By For LUCKNOW MUNICIPAL CORPORATION Signature of

Jan-2025 To Jan-2025

In Collaboration With
  SERVICE PROVIDER-EIRMON

A/C No.
IFSC:

Received Bill No. LMCS49999606/168983 at 17-02-2025 of Rs. 21700.00 against Demand for Waste User Charge of Consumer Id.
LMCS49999606 in Ward No. 35 and Consumer Name- Sunbreeze apartment-1 residents welfare association

SNo.

Scan to verify authenticity

LUCKNOW MUNICIPAL CORPORATION

SOLID WASTE USER CHARGE DEMAND
(THIS IS NOT PAYMENT RECEIPT)

Department / Section

Account Description

Ward Area

Zone No. / Ward

Name

Mobile No.

Address

:
:
:

:
:
:
:

Revenue Section

 Solid Waste User Charge & Others

4545455555

bbd viraj Tower  vibhuti khand gomti nagar

CHINHAT 1 WARD

Bill No.

Date

Consumer Id

Holding

GST No.

Email Id.

:
:

:

:
:
:

LMCS49999606/168983

17-02-2025

LMCS49999606

N/A

N/A

Sunbreeze apartment-1 residents welfare
association

4 / Ward No.-35

Category : PLATINUM
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Tax Type HSN/SAC Code

Solid Waste User Charge1 .

Bill Month Rate Per Month  Amount

9994 21700.00 21700.00

Total

Arrear

Advance

Total Payable

21700.00

21700.00

0.00

0.00

Amount In Words : Twenty One Thousand Seven Hundred Only

Note :-

*

*

*

*

*

*

 Payment should be made within 15 days. Delay Charges @ 18% is applicable after due date.

This is a Computer generated Demand and does not require physical signature.

For Details Please Visit : https://lmc.up.nic.in
You will receive SMS in your registered mobile no. for amount paid. If SMS is not received
verify your paid amount by calling                        or visit7991604139 https://lmc.up.nic.in

Payment by Chq/DD shall made in favour of "USER CHARGES NAGAR NIGAM LUCKNOW
Online transfer (RTGS/NEFT etc.) made in the following accounts details :-
Account Name :*  " USER CHARGES NAGAR NIGAM LUCKNOW A/C ".

50100219846831
HDFC0000078

* Print Date : 13-05-2025 16:13:55

Thanking You
LUCKNOW MUNICIPAL CORPORATION

User Charge Demand Receiving

Customer Remarks :

Customer Mobile No :

Issued By For LUCKNOW MUNICIPAL CORPORATION Signature of

Feb-2025 To Feb-2025

In Collaboration With
  SERVICE PROVIDER-EIRMON

A/C No.
IFSC:

Received Bill No. LMCS49999606/168986 at 13-05-2025 of Rs. 21700.00 against Demand for Waste User Charge of Consumer Id.
LMCS49999606 in Ward No. 35 and Consumer Name- Sunbreeze apartment-1 residents welfare association

SNo.

Scan to verify authenticity

LUCKNOW MUNICIPAL CORPORATION

SOLID WASTE USER CHARGE DEMAND
(THIS IS NOT PAYMENT RECEIPT)

Department / Section

Account Description

Ward Area

Zone No. / Ward

Name

Mobile No.

Address

:
:
:

:
:
:
:

Revenue Section

 Solid Waste User Charge & Others

4545455555

bbd viraj Tower  vibhuti khand gomti nagar

CHINHAT 1 WARD

Bill No.

Date

Consumer Id

Holding

GST No.

Email Id.

:
:

:

:
:
:

LMCS49999606/168986

13-05-2025

LMCS49999606

N/A

N/A

Sunbreeze apartment-1 residents welfare
association

4 / Ward No.-35

Category : PLATINUM
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Tax Type HSN/SAC Code

Solid Waste User Charge1 .

Bill Month Rate Per Month  Amount

9994 21700.00 21700.00

Total

Arrear

Advance

Total Payable

21700.00

21700.00

0.00

0.00

Amount In Words : Twenty One Thousand Seven Hundred Only

Note :-

*

*

*

*

*

*

 Payment should be made within 15 days. Delay Charges @ 18% is applicable after due date.

This is a Computer generated Demand and does not require physical signature.

For Details Please Visit : https://lmc.up.nic.in
You will receive SMS in your registered mobile no. for amount paid. If SMS is not received
verify your paid amount by calling                        or visit7991604139 https://lmc.up.nic.in

Payment by Chq/DD shall made in favour of "USER CHARGES NAGAR NIGAM LUCKNOW
Online transfer (RTGS/NEFT etc.) made in the following accounts details :-
Account Name :*  " USER CHARGES NAGAR NIGAM LUCKNOW A/C ".

50100219846831
HDFC0000078

* Print Date : 13-05-2025 16:14:24

Thanking You
LUCKNOW MUNICIPAL CORPORATION

User Charge Demand Receiving

Customer Remarks :

Customer Mobile No :

Issued By For LUCKNOW MUNICIPAL CORPORATION Signature of

Mar-2025 To Mar-2025

In Collaboration With
  SERVICE PROVIDER-EIRMON

A/C No.
IFSC:

Received Bill No. LMCS49999606/168984 at 26-04-2025 of Rs. 21700.00 against Demand for Waste User Charge of Consumer Id.
LMCS49999606 in Ward No. 35 and Consumer Name- Sunbreeze apartment-1 residents welfare association

SNo.

Scan to verify authenticity

LUCKNOW MUNICIPAL CORPORATION

SOLID WASTE USER CHARGE DEMAND
(THIS IS NOT PAYMENT RECEIPT)

Department / Section

Account Description

Ward Area

Zone No. / Ward

Name

Mobile No.

Address

:
:
:

:
:
:
:

Revenue Section

 Solid Waste User Charge & Others

4545455555

bbd viraj Tower  vibhuti khand gomti nagar

CHINHAT 1 WARD

Bill No.

Date

Consumer Id

Holding

GST No.

Email Id.

:
:

:

:
:
:

LMCS49999606/168984

26-04-2025

LMCS49999606

N/A

N/A

Sunbreeze apartment-1 residents welfare
association

4 / Ward No.-35

Category : PLATINUM
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Tax Type HSN/SAC Code

Solid Waste User Charge1 .

Bill Month Rate Per Month  Amount

9994 21700.00 21700.00

Total

Arrear

Advance

Total Payable

21700.00

21700.00

0.00

0.00

Amount In Words : Twenty One Thousand Seven Hundred Only

Note :-

*

*

*

*

*

*

 Payment should be made within 15 days. Delay Charges @ 18% is applicable after due date.

This is a Computer generated Demand and does not require physical signature.

For Details Please Visit : https://lmc.up.nic.in
You will receive SMS in your registered mobile no. for amount paid. If SMS is not received
verify your paid amount by calling                        or visit7991604139 https://lmc.up.nic.in

Payment by Chq/DD shall made in favour of "USER CHARGES NAGAR NIGAM LUCKNOW
Online transfer (RTGS/NEFT etc.) made in the following accounts details :-
Account Name :*  " USER CHARGES NAGAR NIGAM LUCKNOW A/C ".

50100219846831
HDFC0000078

* Print Date : 13-05-2025 16:14:19

Thanking You
LUCKNOW MUNICIPAL CORPORATION

User Charge Demand Receiving

Customer Remarks :

Customer Mobile No :

Issued By For LUCKNOW MUNICIPAL CORPORATION Signature of

Apr-2025 To Apr-2025

In Collaboration With
  SERVICE PROVIDER-EIRMON

A/C No.
IFSC:

Received Bill No. LMCS49999606/168985 at 26-04-2025 of Rs. 21700.00 against Demand for Waste User Charge of Consumer Id.
LMCS49999606 in Ward No. 35 and Consumer Name- Sunbreeze apartment-1 residents welfare association

SNo.

Scan to verify authenticity

LUCKNOW MUNICIPAL CORPORATION

SOLID WASTE USER CHARGE DEMAND
(THIS IS NOT PAYMENT RECEIPT)

Department / Section

Account Description

Ward Area

Zone No. / Ward

Name

Mobile No.

Address

:
:
:

:
:
:
:

Revenue Section

 Solid Waste User Charge & Others

4545455555

bbd viraj Tower  vibhuti khand gomti nagar

CHINHAT 1 WARD

Bill No.

Date

Consumer Id

Holding

GST No.

Email Id.

:
:

:

:
:
:

LMCS49999606/168985

26-04-2025

LMCS49999606

N/A

N/A

Sunbreeze apartment-1 residents welfare
association

4 / Ward No.-35

Category : PLATINUM

140282



141283



142284



ANNEXURE R-5/24 143285



144286



145287



146288



147289



148290



149291



Office Vsalegal <office@vsalegal.in>

Reply to Joint Committee Report on behalf of the Respondent No. 5 in
OA/1035/2024 case titled as "S.K. Pandeyvs. State of UP & Ors."
1 message

Office Vsalegal <office@vsalegal.in> Wed, Sep 17, 2025 at 4:14 PM
To: bhanwar jadon <bhanwar09jadon@gmail.com>, amit.shukla@lexweb.in, "msseiaaup@gmail.com"
<msseiaaup@gmail.com>, dmluc@nic.in
Cc: Kartikay Garg VSA <kartikay@vsalegal.in>

Dear Sir/Ma'am,

Please find attached herewith scanned copy of the Reply to Joint Committee Report dated 09.12.2024
on behalf of Respondent No. 5 in the captioned matter.

Kindly treat this email as due service of the same.

--
Office of VSA Legal
Counsel for the Respondent No. 5
Address - 32, Ground Floor,
Uday Park, South Ex-II,
New Delhi-110049
Phn : +91-11-43541022, +91-11-43514961
Website: www.vsalegal.in

CONFIDENTIALITY NOTE:
This message contains confidential and legally privileged information and communication intended solely for
the use of the addressee(s). Unless you are the addressee or authorised to receive this message for the
addressee(s), you should not use, copy or disclose to anyone this message or any information contained in this
message. If you have received this message in error, please advise the sender by return
at office@vsalegal.in and delete the message. Thank you.

Please consider the environment before printing this email.

 Reply to Joint Committee Report in SK Pandey.pdf

RPOOF OF SERVICE 150

292

http://www.vsalegal.in/
mailto:office@vsalegal.in
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